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- HP STATE POLLUTION CONTROL BOARD,
BELOW BCS, PHASE-III NEW SHIMLA -
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AFromf " The Member Secretary

To
» The Reglstrar General :
o Hon’ble National Green Tribunal, Copem1cus Marg, -
New Delhl : e -

‘Subject:- - Final Report of the Joint Committee in compliance to order dated 23-06-2021 passed
"+ .. in OA No. 136/2020 titled Veteran Forum for’ Transparency in Public Llfe V/s State )
of HP & Ors.

Sir,
‘ * This has reference to order dated 23 06-2021 passed by Hon’ble Natlonal Green Tr1buna1
Delhl in the afore- c1ted matter wherein followmg directions has been passed -

A ]omt C’ommzz‘z‘ee of nominee of MoEF &CC CPCB, State PCB and District
Magzstrate Solan may conduct inspection of the area and give a report of the status of vzolatzons and
the remedial action taken within three months by e-mail at ]udzcml-ngz‘@gov in preferably in the form
of searchable PDF/ OCR Support PDF. and not in the form of Image PDF. The State PCB will be the -
nodal agency for. complzance The Commiitee may interact with the concerned stake holders, including - -
the concemed Industries. The report may inter alia give stat_us of performance of individual -
pharmaceutical units, particularly with reference to removal of API residue by them and by the CETP, -
the number of pharma industries connected to CETP-and those. dzschargmg effluents directly into the
drain and the river. The report may further indicate chemical and biological water quality of rivers in

33

: questzon Szrsa and Satlu], zncludzng the status of residue at relevant Zocatzons ........ BT

In compllance to afore cited orders dated 23-6-2021, the J omt Committee conducted field -
visits and collected various samples and submitted its progress report dated 25-9:2021 to the Hon’ble

" Tribunal with the request for extension of timeline for submission of complete report upto 31-1-2022 .

That the Joint Committee has now submitted - its ‘final report in continuation to the

prev1ous report filed before the Hon’ble NGT, which is annexed as Annexure R-A. -
~ The copy of Final Report submltted by the Joint Commlttee annexed as Annexure-R-A
may kindly be placed on record please. .

(Encl: As above) v

"Wl 0[ / 12 V)z
Member Secretary
¥ HPSPCB Shimla



Annexure-R-A

STATE POLLUTION CONTROL BOARD
iy HIMUDA COMPLEX, Phase -1, Baddi

Tehsil Baddi, Distt. Solan (H P) Phone-01795- 245374

No. HPSPCB/ 0.A. No.136/2020-Veterans Forum Vs State of HP/2021- Qs LYe Dated:

""f-‘.-"wal
To
\ldember

H.P. State Pollution Control Board,
HIM Parivesh, Phase-I11, New Shimla-171009,

Subject: Regarding Report of the Joint Committee in compliance to the directions of
Hon’ble National Green Tribunal orders passed in OA No.136/2020 titled
Veterans Forum for Transparency in Public Life Vs State of HP & Ors.

This is in reference to the subject cited above. In this context, please find enclosed

Yours faithful ly,

\Chief Environ m%n eer,

HP State Pollution Control Board.
Baddi, Distt. %"- 173205,

Chief Envi mentg| Engineer,
HP State po| ution Contro Board,
Baddi, Digy. Sulan-l?3205.
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Final Report of the Joint Committee, in compliance to the directions of Hon’ble
National Green Tribunal given vide order dated 23/6/2021, in OA No. 136/2020;
Veterans Forum for Transparency in Public Life V/s State of Himachal Pradesh &
Ors.

1. Background

The matter in OA 136/2020 titled Veterans Forum for Transparency in Public Life V/s State of
Himachal Pradesh & Ors. is related to pollution caused by discharge of effluents by the

pharmaceutical industry.

“The Prayer in this application is for remedial action against discharge of waste from CETP at
Baddi and from Acme Life Sciences, Nalagarh and Helios Pharmaceuticals at Solan, to prevent
pollution of rivers Sirsa and Satluj. According to the applicant, the CETP is not connected to
pharmaceutical units at Barotiwala and Nalagarh who are discharging their effluents directly into
the rivers. It is further stated that even after treatment in ETP/STPs, pharmaceutical ingredients
may still be coming out from the industries unless ETP/STPs are specialized for the purpose. It is
further stated that present CETP is not designed to neutralize Active Pharmaceutical Ingredient
(API). The TSDF does not receive sludge generated from the industrial units at Nalagarh. The
industries located at Baddi area are generating 20779 KLD of industrial effluent, out of which
17894 KIL.D is being treated at CETP and remaining 2885 KLD is being disposed of by the
occupiers directly into river Sirsa. There is no existing sewerage system in BBN area and no
demarcation in residential and industrial area. Presence of Ciprofloxacin in the concentration of
296.1 ug/l was found on chemical analysis. Concentration of Ciprofloxacin in the effluent
discharge of M/s Acme Life Sciences work out to be 13455 times of the prescribed limit. The
increasing occurrence of multi-resistant pathogens is a serious global threat to human health and
it is finding its way into the water bodies and drinking water through industrial discharge and

also due to heavy use of antibiotics in human and veterinary medicine.”

After considering the report of the Committee during hearing on 23/6/2021, Hon’ble NGT

observed as follows:

“We find that there is gross failure on the part of the State PCB to act as per public trust
doctrine in preventing discharge of toxic effluents containing harmful residue of antibiotics
in water posing threat to aquatic life (reference: “biomonitoring of Sirsa River in Baddi
area of Himachal Pradesh by Bhagat S. Chauhan, et al, International Journal of
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Theoretical and Applied Sciences 5 (1): 183-185(2013)) which is also in violation of the
Water (Prevention and Control of Pollution) Act, 1974.

Such failure of statutory duties is at the cost of public health and protection of
environment for which Chairman and Member Secretary of the PCB owe an explanation
which may be furnished before the next date.

Mere fact that standards have not been revised by MoEF&CC of the residual antibiotics in
industrial effluents can be no justification for State PCB not taking steps to prevent.
Pending finalization of standards by MoEF&CC, State PCB can go by earlier standards or
lay down standards by itself under section 17 of the Water Act. MoEF&CC needs to

expedite the process of finalizing the standards in the interest of protection of
environmeni.”

2.0 Directions of Hon’ble National Green Tribunal:

It was directed by Hon’ble National Green Tribunal vide order dated 23/6/2021 (Annexure-1)
as follows:

“Accordingly, MolEF& CC and the State PCB wmay take further remedial action
expeditiously. The State PCB may ensure that no harmful components in the effluents are
discharged into the water by the units in question or any other API unit. A joint Committee
of nominee of MoEF&CC, CPCB, State PCB and District Magistrate, Solan may conduct
inspection of the area and give a report of the status of violations and the remedial action
taken within three months by e-mail at judicial-ngt@gov.in preferably in the form of
searchable PDF/ OCR Support PDF and not in the form of Image PDF. The State PCB
will be the nodal agency for compliance. The Committee may interact with the concerned
stake holders, including the concerned Industries. The report may inter alia give status of
performance of individual pharmaceutical units, particularly with reference to removal of
API residue by them and by the CETP, the number of pharma industries connected to
CETP and those discharging effluents directly into the drain and the river. The report may
Jurther indicate chemical and biological water quality of rivers in question - Sirsa and
Satluj, including the status of residue at relevant locations. CPCB may also suggest
monitoring mechanism for API residue through a credible system so as to cover all pharma
industries in the country discharging API residue directly or indirectly in river systems.
CPCB may propose the timelines o undertake monitoring which may also take a note of
water quality monitoring guidelines of CPCB titled “Guidelines on Water Quality
Monitoring, 2017 and the performance audit report dated 18.09.2020 filed by CPCB in
0A 952018, Arvavart Foundation v. M/s Vapi Green Enviro Ltd & Ors. and the
directions of the Tribunal dated 05.02.2021. Relevant direction is reproduced below:

“22. The directions on the subject are summed up as follows:

THO VEXXX. o o e e e e XXX XXX
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vii. CPCB and State PCBs/PCCs, as directed earlier, may utilise EC funds on laboratory set
up/upgradation, and on the mentioned areas in the report as well as on approved District
Environment Plans. No approval of Central/State Government will be necessary in this regard
in view of section 33 of the NGT Act, supra.”

3.0. Report of the Joint Committee for the compliance of the Directions of Hon’ble National
Green Tribunal:

3.1 Constitution of the Joint Committee

In compliance to NGT Orders in the above matter, the joint committee comprising of the
following members was constituted on 24.08.2021 based on the nominations received from

concerned departments.

i Sh. Mahendra Pal Gurjar, IAS, Sub-Divisional Magistrate, Nalagarh, Solan (Member
nominated by District Magistrate, Solan)

Sh. P. C. Gupta, Regional Officer, HPSPCB, Baddi (Nominated by HPPCB)

Dr. Narender Sharma, Additional Director, CPCB Regional Directorate, Chandigarh
(Nominated by CPCB).

Shri Ashwani Kumar, Assistant Director, IRO, MoEF&CC Shimla (Nominated by
MoEF&CC)

o

3.2. Meeting of the Joint Committee:

The meeting of the Joint Committee was conducted on 6.7t September, 2021. During the
meeting, the deliberations were made on the points to be complied by the Joint Committee. As
per orders of Hon’ble National Green Tribunal, the joint committee is required to comply with

the following directions:

1. Interaction with the concerned stake holder including the concerned industries.
i1. Status of performance of individual pharmaceutical units, particularly with reference to
removal of API residue by them and by the CETP and those discharging effluent
directly into the drain and the river.
iii. Chemical and biological water quality of rivers in questions- Sirsa and Satluj, including
the status of residue at relevant locations.
iv. Inspection of the area and the report on the status of violations and remedial action

taken.
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3.3. Interaction with the concerned stakeholders including the concerned industries:

In compliance of the orders of Hon’ble National Green Tribunal, a stakeholder meeting was
conducted on 20/9/2021 at Regional Office, HPPCB, Baddi, wherein the following stakeholders
were mvited:

i Dr. Rajesh Gupta, President, Himachal Drugs Manufacturers Association, 133, 1%
floor, Motia Palaza, near Baddi Toll Barrier, Baddi, District Solan, H.P.-173205.
(Representative of Pharma Industry)

i Mr. Sanjay Khurana, President, BBNIA, EPIP-JTharmajri Road, EPIP, Phase- 1,
Jharmajri, Baddi, Himachal Pradesh-174130 (Representative of Industries located in
Baddi, Barotiwala and Nalagarh)

i The President, Lagu Bharti Udyog, 151, DIC, Industrial Area, Baddi, Himachal Pradesh
173205 (Representative of Small Scale Industries)

i Dr. Bishwanath Prasad Singh, Wing Commander (Retd), B-12 4, Swan Nagri, Greater
Noida, Dist- G. B. Nagar, UP-201306 (Applicant in the matter of OA. No. 136 of
2020; Veteran Forum for Transparency in Public Life V/s State of Himachal
Pradesh & Ors.)

The applicant in this matter viz. Dr. Bishwanath Prasad Singh, Wing Commander (Retd)
did not attend the stakeholders’ meeting.

The members of the Joint Committee viz. SDM, Nalagarh, MoEF&CC member, HPPCB
member along with other officials of HPPCB Regional Office, Baddi, attended the meecting,
CPCB member could not participate in the meeting due to engagement in another matter in OA

No. 124 of 2021.

The representations made by various stakeholders are attached as Annexure-2 to Annexure-4.
The minutes of the meeting of the stakeholders” meeting are attached herewith as Annexure-5.

The following is the summary of the views expressed by various stakeholders representing
the industry with regard to antibiotic residues in the effluents from the Pharma industries
and treated effluent from CETP, during the meeting and also in the written representations

made by them:
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a)

b)

d)

MoEF&CC has notified the standards for Pharma industry vide Notification dated
06.08.2021 (Annexure-6), wherein limits of Antibiotic residues as mentioned in the

draft Notification (Annexure-7) have been withdrawn/dropped in the final
notification dated 06.08.2021.

In the standards notified by MoEF&CC wvide Notification dated 06/08/2021 the
chemical and biological sludge or any residue, reject, concentrate generated from
wastewater treatment or its management facility at industry or CETP catering to
industries engaged in manufacturing of bulk drug or formulation of pharmaceuticals,
has been classified as Hazardous waste as per the provision of clause 17 of sub-rule(i) of
rule 3 of the hazardous and other waste(Management) Rules, 2016 and shall be subject

to the provision made therein.

No action should be taken against the pharmaceutical industries as the parameters
w.r.t. residual antibiotics in the treated effluents are not included in the standards

notified by MOEF&CC.

Representative of BBN Industries Association informed during the meecting that they
have received the funding support to the tune of Rs. 28 Crores from the Ministry
of Commerce and Industry, Government of India, under “Trade Infrastructure for
Export Scheme” for their proposal on “3 MLD Effluent Refractory Management
and TDS reduction in CETP”. The 3 MLD effluent proposed to be treated under this
proposal includes pharmaceutical industrial effluent for treatment of API and Antibiotic
residues. A DPR prepared in this regard by the Association was also provided to the
Joint Committee. On the examination of the details provided by the Association in this
regard, it was found that the aspect of API and antibiotic residues in the proposed
scheme was not very clear and hence Association was requested to provide the
clarification on the following points by HPPCN vide letter dated 22/9/2021 (Copy

attached as Annexure-8):

1. Composition of refractory material considered by you in the DPR.
1. Concentration of API and Antibiotic Residues at the inlet of modified CETP

designed by Association
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1ii. Concentration of API and Antibiotic residues at the outlet of modified CETPs

designed by Association

The Association vide letter dated 23/9/2021 (Copy attached as Annexure-9) have
submitted following clarification/confirmation on the above points raised by the Joint

Committee:

1. Antibiotic residues and API are covered under the treatment scheme as
submitted in the DPR of 3 MLD refractory management and TDS/FDS reduction in
CETP Kenduwal, Baddi through adsorption process and subsequent ultra-filtration
process.

ii. The inlet antibiotic residue and API concentration (Cat III-Pharma Units) for
this add on facility at CETP is considered as on higher side of 22-25 mg/l but
actual testing will be done while undertaking treatability on pilot basis.

iii. The content of antibiotic residue and API in the final outlet after treatment in

this proposed add on facility in CETP, Baddi will be Nil.

In this regard, it was also informed by the Association that Govt. of Himachal Pradesh has
already sanctioned and partially released the funds, for this proposal and this project shall be

completed within one year.

3.4. Status of performance of individual pharmaceutical units, particularly with reference
to removal of API residue by them and by the CETP and those discharging effluent
directly into the drain and the river.

In this matter and also in the matter of OA No. 801 of 2018: Jasmeet Singh Vs. State of
Himachal Pradesh, 210 pharmaceutical industries (111 antibiotic manufacturing and 99
non-antibiotic manufacturing) located in Baddi- Barotiwala area were monitored by
HPPCB, during July to October, 2021, to verity the compliance of parameters prescribed by
HPPCB/Himachal Pradesh Government for discharging at the inlet of CETP.

Out of 111 antibiotic manufacturing industries monitored by Himachal Pradesh Pollution
Control Board in this matter, 37 industries were found to be non-complying w.r.t. limits

prescribed for discharging into the CETP.
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No action could be taken by HPPCB against the above 37 Pharmaceutical industries, which
were found to be not complying with the CETP inlet norms, since, the Baddi Barotiwala
Nalagarh Industrial Association (BBNIA) has filed a petition in the High Court of Shimla (CWP
No. 4961 of 2021 ), wherein the CETP inlet norms as per notification dated 26/12/2019 issued by
Govt. of HP (Department of Environment Science & Technology) in compliance of MoEF&CC
Notification dated January 1, 2016, have been challenged, taking a plea that the environmental
clearance has specified condition of treatment and inlet norms which may be specified by State
Pollution Board for units discharging more than 200 KI.D and direction has been issued to the
State Pollution Control Board. Hon’ble High Court vide orders dated 01/09/2021 and
10/11/2021, had directed not to take coercive action against them. The copies of petition filed by
the industries, Hon’ble High Court Order dated 1/09/2021 and order dated 10/11/2021 and the
reply filed by HPPCB before the Hon’ble High Court are enclosed as Annexure-10. The orders
passed by Hon’ble High Court is as under:

“...In the meanwhile, respondents are resirained from taking any coercive action
against petitioners....order dated 01-09-2021"

“...The order dated 01-09-2021 is clarified to the extent that the same shall only be
applicable to those industries having less than 200 KLD hydraulic
discharge.....order dated 10-11-2021"

Now, the above matter is listed for hearing before the Hon’ble High Court on 12-04-2022.

Further, the joint committee was directed by Hon’ble National Green Tribunal to report the
status of individual pharmaceutical units with reference to removal of API residues by
them and by the CETP. Therefore, Regional Office, Baddi was requested to provide the next 60
days’ schedule of the production of the antibiotics, from the units which are engaged in
manufacturing of aantibiotics, enabling the committee to plan monitoring/sampling for assessing
the performance of individual units and CETP, as well and decide the parameters to be analysed.
Based on the information provided to the Joint Committee by HPPCB, 12 Antibiotic
manufacturing Units were monitored for the presence of 20 Nos. antibiotic residues in the
effluent (both untreated and treated). The results of analysis of samples collected by the Joint

Committee along with name of the industries monitored are summarized in the Table 1:
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Table 1: Results of analysis of antibiotic residues in the pharmaceutical industrial units of
Baddi-Barotiwala area.

S.No | Name of Unit and | Antibiotic PNEC Quantification Results of Analysis, pg/l
address Residue Value, ugil Limit of the Lab
involved in
analysis, pg/l
Inlet to Unit's Outlet of
ETP Units's ETP
(Inlet to CETP)
1 Helios Azithromycin 0.03 1 10.8 152
Pharmaceuticals Ltd
Vill Malpur PO Bhud Ciprofloxacin 0.06 1 4 BQL
Tehsil Nalagarh Dist
Solan HP Neomycin 0.03 1 BQL BQL
Roxithromycin 1 1 BQL BQL
2 Cadila Healthcare Ltd | Azithromycin 0.03 1 1512 386
Swaraj Majra, Juddi
Kalan Fost Baddi
Tehsil Nalagarh Distt
Solan HP
3 Venus Remedies Ltd., | Imipenem 0.13 1 BQL BQL
Hill Top Industrial
Estate Jharmajri EPIP | Meropenem 0.06 1 BQL BQL
Phase-IBhatolikalan
Tehsil Baddi Distt
Solan HP
4 Wings Biotech,P lot Cefixime 0.06 1 BQL BQL
No 43 &44 HPSIDC,
Ind Area Baddi Distt Cefpodoxime 0.25 1 BQL BQL
Solan H.P.
Ciprofloxacin 0.06 1 164 16.6
Ofloxacin 0.5 1 5221 1727
5 Osper Formulations, Ceftriaxone 0.5 1 1.8 BQL
Plot No 134-B EPIP
Phase-I JTharmajri Cefoperazone 0.12 1 BQL BQL
Tehsil Baddi Distt
Solan HP Piperacillin 0.5 1 BQL BQL
Tazobactum 44 1 BQL BQL
6 GopalLife Sciences Cefixime 0.06 1 BQL BQL
Unit 2 Hill Top Ind
Estate Near Export Cefpodoxime 0.25 1 82.3 BQL
Zone Jharmajri Tehsil
Baddi Distt Solan HP Amoxyeillin 0.25 1 BQL BQL
Cloxacillin 0.13 1 BQL BQL
Neomyein 0.03 10 BQL BQL
7 MDC Pharmaceutical, | Cefixime 0.06 1 BQL BQL
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S.No | Name of Unit and | Antibiotic PNEC Quantification Results of Analysis, pg/l
address Residue Value, ug/1 Limit ol the Lab
involved in
analysis, ng/

Inlet to Unit's Outlet of
ETP Units's ETP
(Inlet to CETP)

SaiRoad Baddi Distt. Cefpodoxime 0.25 1 13.9 BQL
Solan HP.
8 FDC Ltd Village Bhud | Cefixime 0.06 1 5.9 BQL
Tehsil Baddi Dist
Solan HP Cefpodoxime 0.25 1 BQL BQL
Cefuroxime 0.5 1 BQL BQL
9 Nectar Life sciences Ceftriaxone 0.5 1 BQL BQL
Ltd Formulation Plant
Unit 6, Hilltop, Vil Cefuroxime 0.3 1 BQL BQL
Bhatolikalan
10 Cipla Ltd Unit I Vill Azithromyein 0.03 1 6928 5892
Upper Malpur P.O.
Bhud Tehsil Baddi Ofloxacin 0.5 1 101.8 27
Distt Solan HP
Levofloxacin 0.25 1 2 4
Nitrofurantoin 64 1 BQL BQL
11 Aristo Pharmaceutical | Cefixime 0.06 1 BQL BQL
village Malkhumajra
Cefpodoxime 0.25 1 3 3
Tazobactum 44 1 BQL BQL
Sulbactum 16 1 BQL BQL
Cefuroxime 0.5 1 BQL BQL
12 Aristo Lab village Amikacin 16 1 BQL BQL

Malkhumajra

The results of the monitoring of antibiotic residues in the Category-IIl (Pharma) effluent
treatment section of CETP, Baddi and in the final discharge after mixing with treated effluent of

all other categories, before discharging into the River Sirsa are presented in Table 2:
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Table 2: Results of analysis w.r.t antibiotic residues at the inlet and outlet of CETP.

5.No Name and Antibio tic PNEC Quantilication Results of Analysis, pg/l
Address of Residue Value, Limit of the Lab
the Unit nga involved in
analysis
Intet to CETP Outlet Cat- CETP Final Outlet
CETP II Treatment
(Equiliza section, Pharma
tion
Tank)
Cat-1II,
Pharma
1 CETP, Baddi Ciprofloxacin 0.06 1 228.6 2694 BQL
Kenduwal
Ofloxacin 0.5 1 742 512.2 63
Piperacillin 0.5 1 BQL BQL BQL
Tazobactam 44 1 BQL BQL BQL
Ceflriaxone 0.03 1 BQL BQL BQL
Cefixime 0.06 1 1.2 BQL BQL
Azithromyein 0.03 1 1310 1198 BQL
Am oxicillin 0.25 1 BQL BQL BQL
Imipenem 0.13 1 BQL BQL BQL
Cefpodoxime 0.25 1 BQL BQL BQL
Sublactam 16 1 BQL BQL BQL
Meropenem 0.06 1 BQL BQL BQL
Cefoperazone 0.12 1 BQL BQL BQL
Cloxacillin 0.13 1 BQL BQL BQL
Levofloxacin 0.25 1 16 11 8
Neomycin 0.03 10 BQL BQL BQL
Amikacin 16 1 BQL BQL BQL
Roxithromyein 1 1 7 2 BQL
Cefuroxime 0.5 1 BQL BQL BQL
Nitrofirrantoin 64 1 BQL BQL BQL
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The analysis of the data w.r.t antibiotic residues in the untreated and treated effluent in Pharma
Industries and CETP presented in Table 1 and Table 2 indicates that some of the antibiotics viz.
Azithromycin, Ciprofloxacin, Ofloxacin, Levofloxacin etc. are significantly present at the
outlet of the industries leading to CETP for further treatment. The removal efficiency in the
primary treatment plants installed by the industries before discharging into the CETP, was found
to be 0-74% for Azithromycin, 90% for Ciprofloxacin, 67-73% for Ofloxacin, 0% for
Levoflxacin and Cefpodoxime. Other antibiotics were found to be present at below
quantification limits (BQIL.) at the inlet and outlet of ETPs installed by the industries for
primary treatment. [However, values below BQL as reported in the Table 1 and 2 may not
be considered, as absence of antibiotic residues in view of the fact the quantification limit of
analysis in the Lab engaged for analysis of antibiotic residues, was 2-300 times more than
the Predicted No effect Concentration (PNEC) of different antibiotics. PNEC is the
concentration of antibiotic, which marks the limit, below which no adverse impact on the

ecosystem is measured.

Similarly, the antibiotics viz. Ofloxacin (63 ug/l) and levofloxacin (8 ug/l) were found to be
in significantly present at the final discharge of CETP into the Sirsa River. With regard to
removal efficiency of antibiotic residues in the Category-III (Pharma) effluent treatment section
of CETP, it was observed that Ofloxacin was found to be reduced by 31%, Azithromycin by
9%, Levofloxacin by 31% and Roxithroycin by 71%. This concentration was found be further
reduced to lower limits after mixing with treated effluent of other categories’ effluent, before
discharging into the Sirsa River. Other antibiotics were found to be below quantification
limits (BQL). However, as mentioned in the previous section, this cannot be considered as
absence of antibiotic residues in view of the fact the quantification limit of analysis in the
Lab engaged for analysis of antibiotic residues, was 2-300 times more than the Predicted

No effect Concentration (PNEC) of different antibiotics.

3.5. Chemical and biological water quality of rivers in question- Sirsa and the status of
residues at relevant locations.

The Joint Committee was directed by Hon’ble National Green Tribunal to report the status of

chemical and biological water quality of Sirsa River and status of residues at relevant locations.
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In compliance, the samples from the following locations were drawn during monsoon and post
monsoon season, by the Joint Committee for assessment of chemical and biological water quality

of Sirsa river:

i.  Point before entry of Sirsa River from Haryana to Himachal Pradesh at Baddi
ii.  Point Upstream of CETP
iit.  Point Downstream of CETP

The analysis data (Table-3) shows that the water quality of river Sirsa before CETP and when it
i1s leaving Himachal Pradesh Boundary at D/s Nalagarh Bridge falls under Class B in both
samplings 1.e. pre-monsoon and post-monsoon. However in the post-monsoon sampling, there is

deterioration in the water quality at location downstream of CETP.

Table 3: Status of Sirsa River water quality during monsoon and post-monsoon

S. No. Sampling Location Monsoon Post-monsoon

Class as be Designated Best Use

1. Point Upstream of CETP B B
2. Point Downstream of CETP B D
3. River Sirsa D/s Nalagarh
) B B
Bridge

The Joint Committee also conducted sampling and monitoring of Sirsa River to assess the
status of antibiotic residues during post monsoon season, while conducting monitoring of
individual industries and CETP for assessing the performance w.rt treatment of antibiotic

residues and the results are presented in Table 4:
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Table 4: Presence of antibiotic residues in Sirsa River

Quantification
Sampling e Limit of the
S. No Location Antl_bmtlc PNEC Value | Lab involved Results ol Analysis, ng/1
. Residues . .
/Site in analysis,
ngi
Up-stream Down-stream of Downstream
CETP in Sirsa CETP in Sirsa of CETP at
River River (After Nalagarh
(Entering from | mixing with CETP | Bridge in Sirsa

Haryana) Discharge) River

Ciprofloxacin 0.06 1 BQL BQL BQL

Ofloxacin 0.5 1 BQL BQL BQL

Piperacillin 0.5 1 BQL BQL BQL

Tazobactam 44 1 BQL BQL BQL

Ceftriaxone 0.03 1 BQL BQL BQL

Cefixime 0.6 1 BQL BQL BQL

Azithrom ycin 0.03 1 2.5 2.1 2.9

Amoxicillin 0.25 1 BQL BQL BQL

Imipenem 0.13 1 BQL BQL BQL

Cefpodoxime 0.25 1 BQL BQL BQL

1. River Sirsa

Sublactam 16 1 BQL BQL BQL

Meropenem 0.06 1 BQL BQL BQL

Cefoperazone 0.12 1 BQL BQL BQL

Cloxacillin 0.13 1 BQL BQL BQL

Levofloxacin 0.25 1 BQL BQL BQL

Neomyein 0.03 10 BQL BQL BQL

Amikacin 16 1 BQL BQL BQL

Roxithromyein 1 1 BQL BQL BQL

Cefuroxime 0.5 1 BQL BQL BQL

Nitrofurantoin 64 1 BQL BQL BQL
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Antibiotic residue viz. Azithromycin was found to be in significantly present in River Sirsa
both at the Up-stream (2.5 ug/l) and Down-stream of CETP (2.1 ug/l), which was further
increased to 2.9 ug/l in the Nalagarh area. Other antibiotics were found to be below
quantification limits (BQL) in River Sirsa, which however, may not be considered as absence
of antibiotic residues in view of the fact the quantification limit of analysis in the Lab
engaged for analysis of antibiotic residues, was 2-300 times more than the Predicted No

effect Concentration (PNEC) of different antibiotics.

3.6. Report on the status of violations and remedial action taken by HPPCB:

In the last order of the Hon’ble National Green Tribunal, the following violations were also
observed:

i We find that there is gross failure on the part of the State PCB to act as per public trust
doctrine in preventing discharge of toxic effluents containing harmful residue of
antibiotics in water posing threat to aquatic life... ...

i Mere fact that standards have not been revised by MoEF&CC of the residual antibiotics
in industrial effluents can be no justification for State PCB not taking steps to prevent.

i Pending finalization of standards by MoEF&CC, State PCB can go by earlier standards
or lay down standards by itself under section 17 of the Water Act. MoEF&CC needs to
expedite the process of finalizing the standards in the interest of protection of
environment.

In compliance of the directions of Hon’ble National Green Tribunal, the inspection of the area
was made by the Joint Committee on September 6-7, 2021 and it was observed that

pharmaceutical unit which are connected to CETP are not discharging effluent directly

into the drain/river.

With regard to laying down of standards for antibiotic residues by HPPCB under Section 17 of
the water Act, as directed by Hon’ble National Green tribunal, the representative of HPPCB in
the Joint Committee apprised that the following action has been taken by HPPCB, which
may be submitted in the report of the Joint Committee for consideration of Ion’ble

National Green Tribunal:

i. The State Board has adopted all the national standards notified by the MoEF&CC
Govt of India under Environment Protection Act, 1986 for discharge or emission of

pollutant from industries. The antibiotic residual in the effluent is relatively new
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1.

1.

v.

concept for which no research study, expertise or standards are available with the
State Board. The State Board has requested all SPCBs to intimate if any API residuals
standards have been laid down by them and are being followed regarding monitoring of
antibiotic residual effluent from pharma industries. In response, the Bihar Pollution
Control Board, Odisha Pollution Control Board and Chandigarh Pollution Control
Committee intimated that they have not laid down any specific antibiotic standards in
industrial effluent of pharmaceutical units in their States. (Copies annexed as

Annexure-11).

The State Board has constituted two internal Committees vide office order dated
27-7-2021 & 06-08-2021(copies annexed as Annexure-12) to examine the issue and
prepare a proposal of standards for antibiotic residual discharge & to finalize the total
requirement of instruments along with specifications to setup laboratory facility for
analysis of antibiotics in water /waste water (effluent), respectively. The State Board
has sought expertise from the CPCB vide letters dated 27-7-2021, 12-8-2021, 18-8-
2021, 15-9-2021 and 20-9-2021 (copies annexed as Annexure-13). In this regard,
CPCB vide letter dated 07/09/2021 has provided the steps/process to be followed, for
development of standards. It was also informed by CPCB that recently MoEF&CC has
notified standards for Bulk Drugs and Formulation (Pharmaceutical) Industry on
06/08/2021, wherein limits for antibiotic residues are not notified. It was suggested by
CPCB that SPCBs/PCCs can develop location specific standards (Antibiotic Residues)
by following the process described in CPCB letter (Annexure-14).

There is no sufficient research material, equipments/ instruments and expertise
available with State Board to lay down such standards and recommended that

MoLEF & CC may notify the standards at national level.

The second committee constituted on 06-08-2021 has informed on 20-09-2021that it is
in the process of preparing analytical infrastructure requirements for analysis of
pharmaceutical compounds/ antibiotics in environment samples and detailed

specification of equipment will be finalized in consultation with CPCB in due course of

time.In this regard, CPCB vide email dated 20/9/2021 has provided details of
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Analytical requirements, laboratory infrastructure, chemicals and manpower

required for analysis of antibiotic residues in the effluents (Annexure-13)

v. The State Board has also repeatedly requested MoEF & CC, Govt of India vide
letter dated 7-7-2021, 21-7-2021 and 12-8-2021 (copies annexed as Annexure-16) to
notify the standards for residual antibiotics and response is still pending as it a matter
of national concern. However, the final standards notified by MoEF&CC vide
Notification dated 06/08/2021, does not include the limits of API and antibiotic
residues in the effluent, which were part of draft standards notified by MoEF& CC.

vi. State Board has directed the drug manufacturing units through the Drug
Manufacturing Associations & Regional Officers of the Board vide letter dated 4-8-
2021 (copy annexed as Annexure-16) to ensure that adequate treatment facility be
provided by all pharma industries for the treatment of antibiotic residues and to

reduce API residue discharge.

3.7. Conclusion and Recommendations:

Based on the outcome of the study conducted by the Joint Committee in this matter, it is

concluded and recommended as follows:

ii.

iil.

QOut of 111 antibiotic manufacturing industries monitored by Himachal Pradesh Pollution
Control Board in this matter, 37 industries were found to be non-complying w.r.t. limits

prescribed for discharging into the CETP.

No action could be taken by HPPCB against the above 37 pharmaceutical formulation
industries (engaged in the manufacturing of antibiotics), which were found to be not
complying with the CETP inlet norms, due to stay by Hon’ble High Court of Himachal
Pradesh. Now, the matter is listed for hearing before the Hon’ble High Court on 12-04-
2022.

Some of the antibiotics viz. Azithromycin, Ciprofloxacin, Ofloxacin, Levofloxacin etc.
were found to be significantly present (no comparison could be made as MOEF&CC

has not prescribed any standards for residual antibiotic) at the outlet of the industry’s
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iv.

Vi

vii.

leading to CETP for further treatment. The removal efficiency in the primary treatment
plants installed by the industries before discharging into the CETP, was found to be 0-74%
for Azithromycin, 90% for Ciprofloxacin, 67-73% for Ofloxacin, 0% for Levoflxacin

and Cefpodoxime.

Similarly, the antibiotics viz. Ofloxacin (63 ug/l) and levofloxacin (8 ug/l) were found to
be in significantly present at the final discharge of CETP into the Sirsa River. With
regard to removal efficiency of antibiotic residues in the Category-1II (Pharma) effluent
treatment section of CETP, it was observed that Ofloxacin was found to be reduced by
31%, Azithromycin by 9%, Levofloxacin by 31% and Roxithroycin by 71%. This
concentration was found be further reduced to lower limits after mixing with treated effluent

of other categories’ effluent, before discharging into the Sirsa River

Antibiotic residue viz. Azithromycin was found to be significantly present in River
Sirsa both at the Up-stream (2.5 ug/l1) and Down-stream of CETP (2.1 ug/1), which was
further increased to 2.9 ug/l in the Nalagarh area. Further, during the post-monsoon
sampling, deterioration in the water quality downstream of CETP was observed during

monitoring by the Joint Committee.

Other antibiotics were found to be present at below quantification limits (BQL) in the
study conducted by the Joint Committee in this matter. However, it may not be
considered as absence of antibiotic residues in view of the fact the quantification limit
of analysis in the Lab engaged for analysis of antibiotic residues, was 2-300 times more
than the Predicted No effect Concentration (PNEC) of different antibiotics. PNEC is the
concentration of antibiotic, which mark the limit, below which no adverse impact on the

ccosystem is measured.

It is pertinent to apprise the Hon’ble National Green Tribunal that though
MOEF&CC has notified the standards for pharma industry vide Notification dated
06.08.2021 but the limit of Antibiotic residues (as mentioned in the draft Notification)
has been withdrawn/dropped. Hence there is no parameter for residual antibiotic

which Joint Committee could compare with.
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viii. Representative of BBN Industries Association informed during stakeholders” consultation
that the association has received the funding support to the tune of Rs. 28 Crores from
the Ministry of Commerce and Industry, Govermment of India, under “Trade
Infrastructure for Export Scheme” for their proposal on “3 MLD Effluent Refractory
Management and TDS reduction in CETP”. The 3 MLD effluent proposed to be treated
under this proposal includes pharmaceutical industrial effluent for treatment of API and
Antibiotic residues and the content of antibiotic residue and API in the final outlet after
treatment in this proposed add on facility in CETP, Baddi will be Nil. It was also
informed that the implementation of the above proposal will be completed within one

vear.

In view of the fact that 1) antibiotic residues were found to be present significantly at the outlet of
industries leading to CETP, outlet of CETP and River Sirsa, i1) MoEF&CC has dropped the
limits of antibiotics in the final standards for Pharmaceutical Industries notified vide notification
vide 6/8/2021 and iii) As informed by BBN Industries Association regarding funding of Rs. 28
Crores for upgrading the CETP/add on facility, including treatment of antibiotic residues with
claim of achieving the concentration of antibiotic residues as nil, It is recommended that all the
Pharmaceutical Industries of BBN area (located outside the catchment area of CETP) may be
connected to CETP Baddi, and the “limit of antibiotic residues as BDL/<PNEC” may be
incorporated by HP State Pollution Control Board (HPSPCB) as one of the terms of Consent
to Operate (CTO) granted to CETP Baddi, after commissioning of the proposed “add on
Sacility” in CETP, Baddi.

The above final report of the Joint Committee is submitted for the consideration of Hon’ble NGT
and the Joint Committee will abide by further directions of Hon’ble National Green Tribunal, in

this matter.
G 0
A L/ B
Yo L
Ashwani Kumar, P. C. Gupta, Dr. Narender Sharma Mahendra Pal Gurjar, IAS
MoEF&CC, IRO Shimla HPPCRB, Baddi CPCE, Chandigarh Distt. Admn, Solan

Dated: January 19, 2022
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Annexure 1

Item No. 03 (Court No. 1)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Video Conferencing)
Original Application No. 136/2020

(With reports dated 10.03.2021 & 05.05.2021)

Veterans Forum for Transparency in Public Life Applicant
Versus

State of Himachal Pradesh & Ors. Respondent(s)

Date of hearing: 23.06.2021

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE MR. JUSTICE M. SATHYANARAYANAN, JUDICIAL MEMBER
HON’BLE MR. JUSTICE BRIJESH SETHI, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

Applicant; Dr. Bishwanath Prasad Singh, Wing Commander (Retd.), in
Person
Respondent: Mr. Nalin Kohli, Advocate for HPSPCDB
ORDER
1. Prayer in this application is for remedial action against discharge of

waste from CETP at Baddi and from Acme Life Sciences, Nalagarh and
Helio Pharmaceuticals at Solan, to prevent pollution of rivers Sirsa and
Satluj. According to the applicant, the CETP i1s not connected to
pharmaceutical units at Barotiwala and Nalagarh who are discharging
their effluents directly into the rivers. It is further stated that even after
treatment in ETP/STPs, pharmaceutical ingredients may still be coming
out from the industries unless ETP/STPs are specialized for the purpose.
It is further stated that present CETP is not designed to neutralize Active
Pharmaceutical Ingredient (API). The TSDF does not receive sludge

generated from the industrial units at Nalagarh. The industries located at



Baddi area are generating 20779 KLD of industrial effluent, out of which
17894 KLD is being treated at CETP and remaining 2885 KLD is being
disposed of by the occupiers directly into river Sirsa. There i1s no existing
sewerage system In BBN area and no demarcation in residential and
industrial area. Presence of Ciprofloxacin in the concentration of 296.1
ug/1 was found on chemical analysis. Concentration of Ciprofloxacin in
the effluent discharge of M /s Acme Life Sciences work out to be 134955
times of the prescribed limit. The increasing occurrence of multi-resistant
pathogens is a serious global threat to human health and it is finding its
way into the water bodies and drinking water through industrial discharge

and also due to heavy use of antibiotics in human and veterinary medicine.

2. The matter was considered on 22.07.2020. The Tribunal constituted
a joint Committee of CPCB, State PCB and District Magistrate, Solan to

furnish a factual and action taken report in the matter.

3. The matter was last considered on 04.01.2021 in the light of the
report of State PCB dated 30.12.2020 noticing the violations of

environmental norms. The Tribunal directed remedial action and filing of

compliance report. The operative part of the discussion and order of the

Tribunal are reproduced below:-

“3. Accordingly, the Himachal Pradesh State PCB has filed its
report dated 30.12.2020 to the effect that the joint Committee visited
the area and noticed as follows:

&

XXX XXX XXX
L The CETP has not installed the system to

completely treat category IV effluent (High TDS/FDS
Stream). Despite the fact that CETP does not have the
capacity to treat this type of effluent, CETP has entered
into the tripartite agreement with the Industries
generating Category IV effluent has been receiving this
category of effluent since 2016.



ii. As per Environmental Clearance granted to CETP
Baddi by the Ministry of Environment, Forests and
Climate Change (MoEF&CC), the member industries with
hydraulic loading more than 200 KLD shall treat the
effluent in the existing onsite ETPs and then discharge
into CETP for further treatment and discharge. However,
it was informed that Units with hydraulic loading of 200
KLD are not treating effluent in the onsite ETPs and
supplying primary treated effluent to CETP. Therefore,
CETP has not been complying with this condition of the
Environmental Clearance granted by MoEF&CC for the
last 04 years. Accordingly, the sampling of these units was
done by HPPCB team on 10/12/2020 and the samples were
sent to HPPCB Central Laboratory. The results of the analysis
are expected by 10/01/2021.

1, The observations made by the Joint Committee during
visit to the two Pharma units i.e. M/s Acme Life Sciences and
M/s Helios Pharmaceuticals mentioned in the original
application are as follows:

e Both the pharma units have connectwity with the CETP
for supplying the primary treated effluent, for further
treatment at CETP.

e No effluent was found to be discharged directly by the
Units, in the drain.

e The Joint Committee collected the samples from the final
outlet of the pharma units under reference, to see the
concentration of residual antibiotics in the primary
treated effluent which is being sent to CETP for further
treatment. The results of the analysis are expected by
09/02/2021.

iv. The evaluation of the results of the analysis of the CETP
samples collected by the Joint Committee on 12-13 October,
2020, indicated intended dilution by CETP so as to achieve the
prescribed norms. Therefore, the Joint Committee conducted
unannounced re-sampling and sent the samples for analysis
from three different laboratories.

V. The results of analysis for the samples collected by
the Joint Committee have been analyzed in HPPCB
Regional Laboratory, Paonta Sahib and evaluation of the
results indicated that CETP is not meeting the norms
prescribed for COD (264 mg/1> 250 mg/), BOD (35 mg/l >
30 mg/l), FDS (2252 mg/1> 2100 mg/l) and Chloride (1838
mg/l1> 1000 mg/l). Therefore, it is concluded that CETP is
discharging the effluent into the Sirsa River without
complying with the prescribed norms. The results of the
analysis of the samples are awaited from two other
laboratories.

VL. The samples from CETP, upstream and downstream of
Sirsa River and the pharma units under question, were



4.

collected by the joint committee on 09/12/2020 for analysis of
12 Nos. residual antibiotic residues from Shri Ram Institute of
Industrial Research, Delhi. The results of analysis of effluent
samples for residual antibiotics is expected by 09/02/2021.
The issue of discharge of residual antibiotics as raised by the
applicant may be concluded by the Joint Committee after

receipt of the analysis results.

In view of the fact that complete analysis reports will be
available by 09/02/2021, it is humbly prayed to Hon'ble
National Green Tribunal that Joint Committee may Kindly be
permitted to file the final conclusive report by 15/02/2020.”

4. Accordingly, further action taken report may be separately filed
by the State PCB before the next date by e-mail at judicial-
ngt@gov.in preferably in the form of searchable PDF/OCR Support
PDF and not in the form of Imnage PDF. The directions in the connected
matter being OA No. 801/2018, Jasmeet Singh v. State of Himachal
Pradesh, dealt with by a separate order, to the extent relevant for the
present matter, may also be followed.”

The State PCB has filed its report dated 10.03.2021 giving the

analysis results of samples calculated from the units as follows:-

“Supplementary Report:

The analysis results from the remaining two laboratories w.r.t
samples collected by the Joint Committee have been received
(Annexure-2 and Annexure-3), Further, the report of analysis w.r.t.
samples collected by the Joint Committee from CETP, Pharma Units
and Sirsa River for the presence of antibiotics from the approved
external laboratory has also been received (Annexure-4). Accordingly,
supplementary report in this matter is being filed by the Joint
Committee as follows:

1) The results of analysis as received jfrom three different
laboratories of HPPCB, indicated that CETP is not meeting the
norms prescribed for BOD (41, 35 & 38 mg/l > 30 mg/l), FDS
(2252 & 3190 mg/1l> 2100 mg/l) and Chloride (1209, 1838 &
1209 mg/1l > 1000 mg/l). Therefore, it may be concluded that
CETP is discharging the effluent into the Sirsa River without
complying with the prescribed norms.

i) The results of analysis of the samples collected from various
stages of CETP and also final discharge point in River Sirsa for
the presence of residual antibiotics indicate that two
antibiotics viz. Ciprofloxacin and Ofloxacin are present in the
final treated effluent of CETP as a concentration of 22.8 ug/l

and 69.8 ug/l respectively.

iti) There are no standards notified by MoEF&CC for residual
antibiotics in industrial effluents. However, these values are



1140 time higher for Ciprofloxacin (22.8 ug/l Vs. 0.02 ugh) and
349 times higher for Ofloxacin (69:8 ug/l Vs. 0.2 ugh) when
compared with the proposed standards in the draft notification
issued by MoEF&CC vide No. CG-DL-E-27012020- 215690
dated January 23, 2020 (Annexure-5), for pharmaceutical
industry effluent arid CETPs with membership of Bulk drug
and formulation units.

iv) Similarly, the samples collected by the Joint Committee from
the outlets of two Pharmaceutical Industries viz. Helios
Pharmaceutical and M/s Acme City Tech LLP, leading to CETP,
were found be much higher than the standards proposed in
the draft notification issued by MoEF&CC. Also, the values
reported as below quantification limit (BQL), in the analysis
report of the external laboratories may not be considered as
conclusive and within the proposed limits as draft notified by
MoEF&CC, since the BQLs of external laboratory for various
antibiotics tested in the samples, as shared with the Joint
Committee, are much higher than the proposed standards.

v) As per reports and research data available in the literature,
the concentration of residual antibiotics has been found to be
reduced by 60-90 % in conventional biological treatment plant.
In view to assess the performance of the biological treatment
system installed by CETP, the samples were collected from
various stages of CETP. The results of analysis indicated that
the performance of biological treatment system installed by
CETP is not in line with the reports and data available in the
literature, w.r.t. treatment of residual antibiotics. The
inefficient performance of biological treatment system is also
evident from the noncompliance of CETP with regard to
biochemical oxygen demand (BOD).

Conclusion and Recommendations:
In view of the fact that:

i)  There are no standards notified by MoEF&CC w.r.t. residual
antibiotics in industrial effluents;

it) Draft notified standards are yet to be decided by MoEF&CC;

iii) The concentration of residual antibiotics at outlet of CETP in
Sirsa River, is much higher than the draft notified standards,

iv) The treatment efficiency of CETP w.r.t residual antibiotics is
not at par with the reports and data available in the literature,

v) The CETP is not meeting the prescribed norms of BOD, FDS
and chloride and discharging effluent into Sirsa River without
complying with the prescribed norms.

It is recommended that Pharmaceutical (both bulk drug and
formulation units) may be directed by Himachal Pradesh Pollution
Control Board to provide primary treatment to the level of predicted no
effect concentration (PNEC) as developed by members of AMR



Industry Alliance (Annexure-6), as a site (Baddi) specific preventing
measure, so that there is no adverse impact of residual antibiotics on
the environment and also to prevent development of antimicrobial

resistance (AMR).”

2. The reportis followed by further report dated 05.05.2021 as follows:-

‘It is further submitted that now the joint committee has submitted its
supplementary report which is annexed as Annexure R-1/1. Based
on the inspections and sampling conducted the conclusion and
recommendations made by the joint committee are as under:-

“i) There are no standards notified by MoEF & CC w.r.t.
residual antibiotics in industrial effluents.

it)  Draft notified standards are yet to be decided by MoEF
& CC.

it1) The concentration of residual antibiotics at outlet of CETP
in Sirsa river is much higher than the draft notified

standards.

iv) The treatment efficiency of CETP w.r.t. residual
antibiotics is not at par with the reports and data
available in the literature.

V) The CETP is not meeting the prescribed norms of BOD,
FDS and chloride and discharging effluent into Sirsa
River without complying with the prescribed norms........ ”?

The copy of Supplementary Report submitted by the joint committee
dated 10-03-2021 (annexed as Annexure R-1/1) may be placed on
record please.

It is submitted that as of now there are no specific standards notified
by the Gouvt. of India for residual antibiotics parameters in the existing
notification of standards for pharmaceutical (Manufacturing and
Formulation Industry) However, it is worthwhile to mention here that
all the bulk drugs/pharmaceutical manufacturing units (if not
connected with CETP) are being regulated for the compliance as per
standards notified in MoEF & CC Notification dated 9- 7-2009 (copy
annexed as Annexure R-1/2). If the pharmaceutical (manufacturing
and formulation industry)is member of CETP, then the unit is bound
to comply with inlet quality standards notified by the Govt. of HP vide
notification dated 17-3-2018 and 26-12-2019 (copies annexed as
Annexure R-1/3 and R-1/4) The notification of specific standards for
residual antibiotics (annexed as Annexure -5 with joint report) is still
under proposed stage and shall be implemented for regulatory aspect

as and when finalized by the MoEFF & CC.”

6. The industrial units in question have also filed their Counter

Affidavits. The said Counter Affidavits are of no assistance.



7. As against the above, the applicant has filed written submission on

11.06.2021 pointing out that the analysis of the samples shows presence

of antibiotics in the water.

8. The conclusion drawn from the analytical results is as follows:-

(14

1.

0.

Ciprofloxacin (22.8ug/L) and Ofloxacin(69.8ug/ L) were detected
in higher concentrations in the effluent released to Sirsa river
from CETP (Sr. no 4), i.e.,1139 and 348 times higher than the

prescribed MoEF& CC draft notification limits.

. The higher concentrations of antibiotics in the effluent released

to Sirsa river (Sr. no 4) clearly indicate that CETP is unable to
completely remove or degrade these antibiotics.

. Ofloxacin (960ug/L) was found in the effluent from M/ S Helios

Pharmaceutical (Sr. no 13) release to CETP, which is much
higher than the draft notification limit (0.2 ug/L). It clearly raises
doubt on the level of pre-treatment of the pharma effluent from
this industry before it is released to the CETP.

The samples drawn from the effluent of M/ S Acme City Tech LLP
(Sr. no 14 and 15) release to CETP shows reasonably high
concentrations of Ofloxacin (170 ug/L) and Azithromycin
(423ug/ L) even after primary treatment, indicate inefficient pre-
treatment at this industry.

. In the research methodology Limit of quantification (LOQ) for a

compound by any method indicates the lowest concentration
that can be quantified with accuracy and precision. The values
below LOQ cannot be correctly quantified during the analysis
and are reported as Below Quantification Limit (BQL). In the
present analysis, the LOQs of the compounds fixed for the
analysis by the lab are very high, namely, Ciprofloxacin (5
ug/ L) Ofloxacin (5 ug/L), Piperacillin (5 ug/L), Azithromycin (10
ug/L) Tazobactum (5 ug/L) Ceftazidime (50 ug/L), Cefixime (20
ug/ L) Amoxicillin (10 ug/L) Ampicillin (10 ug/L), Cefpodoxine
(10 ug/L), Sulbactum (10 ug/L), Ceftriaxone (50 ug/L) and
Cefoperazone (10 ug/L). The above LOQs of the compounds are
much higher than even the antibiotic discharge limits set by the
MoEF & CC draft notification for these compounds, except for
Tazobactam.

Incidentally Piperacillin and Amoxicillin are the antibiotics are
Known for the very adverse impact on the human health even in
the very low concentration. In this laboratory analysis, BQL limit
for these compounds are set as (5 ug/L) and (10 ug/L) which is
significantly higher than the limit fixed in the draft standards.
In the draft standards the limit set for these two compounds are

(0.11g/ L)



7. This implies that the Limit of Quantification (LOQ) set up by the
lab is significantly higher than the limit set by the draft
notification and therefore many of the compounds are not being
detected as has been marked as BQL in the analysis results.

8. Therefore, the samples analysis should be conducted using an
analytical method to precisely and accurately quantify lower
concentrations of the compounds (LOQs should be kept as close
or even lower than the draft notification limits) to quantify all the
compounds at lower concentrations with accuracy and
precision. This raises the question mark on integrity of the

overall analysis by the lab.

9. Further the findings also imply that the CETP is not designed to
efficiently treat class IV effluents; however, operator of CETP
has entered into agreement with various pharma manufacturing

units who are releasing class 1V effluents to the CETP since
2017.”

0. Further submissions are reproduced below:-

“l14. The migration of antimicrobials into the environment has
significant impacts. They can disrupt wastewater treatment
processes and adversely affect ecosystem because they are toxic to
beneficial bacteria. Some antimicrobials also bio accumulates; for
example, erythromycin has been found to have both a high bio
accumulation factor of 45.31 and a tendency to accumulate in soil
Antimicrobials can also be persistence for extended periods of time,
the environmental persistence of erythromycin for example, is longer
than one year.

15. Although not well studied, the presence of antimicrobials in
natural waters may be exerting selective pressure leading to the
development of antibiotics resistance in bacteria. The threat of
growing antibiotics resistance has been recognised by, among others,
the WHO, the National Academy of Science, the American Medical
Association, the American Public Health Association and the US
government Accountability. In fact the Centre for Disease Control and
prevention (CDC) has identified antibiotics resistance as one of the
most pressing public health problem facing the nation. Infections
caused by bacteria with resistance to at least one antibiotic have been
estimated to Kkill over 60,000 hospitalized patients each year.
Methicillin resistant strains of Staphylococcus aureus, although
previously limited primarily to hospital and health facilities, are
becoming more widespread. In 2007, Consumer Reports tested over
500 whole chickens for bacterial contamination and antibiotic
resistance. They found wide spread bacterial contamination in their
samples and 84 percent of the salmonella and 67 percent of the
campylobacter organisms that were isolated showed resistance to one
or more antibiotic.

16. Antibiotic resistance is caused by a number of factors including
repeated and improper use of antibiotics in both humans and animals.



Half of the antibiotics used in livestock are in the same classes of drug
that are used in humans and animals. The U.S. institute of Medicine
and the WHO have both stated that widespread use of antibiotics in
agriculture is contributing to antibiotic resistance.

17. The above study done by the HPPCB shows that from
whichever place samples have been taken by HPPCB these are having
antibiotics discharge which should not have been there. There is not
a single sample in which the aforesaid antibiotics discharging into
surface water and also seeping into the subsoil water is not there.
This would lead to harmful antibiotic resistance amongst human and
animal population and, thus, reducing the chances of their recovering
from diseases where absence of resistance from these antibiotic
would have helped. The above table and the subsequent narration
would show that the antibiotics found in the discharge include some
of the ultimate antibiotics developing resistance of which may be a
death warrant for different life forms — human and animal — if infected
with diseases where these antibiotics could have provided a cure.

18. A situation where all random samples show the same results,
in technical terms, is called ‘100% random test positivity’. In view of
the ‘100% random test positivity’, the study conducted by HPPCB
cannot be stated to be complete and conclusive. It only indicates that
a whole lot of polluting antibiotics are being discharged into the
surface and subsoil water which is harmful for human and animal
population.

19. As per information available at internet, there are more than
270 Pharmaceutical Companies operating in Baddi-Barotiwala-
Nalagarh area. List of such Pharmaceutical Companies along with
their addresses, as obtained through internet sites, is placed at
Annexure A.

20. This necessarily requires a further and more detailed study as
a sequel to ‘the sample study’ done by HPPCB to understand the
entire extent of damage because of the aforesaid antibiotic discharge
into the water bodies. It is being called ‘sample study’ because of the
fact that it has ‘100% random test positivity’ and therefore, in
scientific tradition, there is an absolute need for following it up with a
detailed, wide and more in depth study of the antibiotic discharge into
river sirsa.”’

We have heard the applicant in person and the Learned Counsel for

State PCB.

We find that there is gross failure on the part of the State PCB to act

as per public trust doctrine in preventing discharge of toxic effluents

containing harmful residue of antibiotics in water posing threat to aquatic

life (reference: “biomonitoring of Sirsa River in Baddi area of Himachal



Pradesh by Bhagat S. Chauhan, et al, International Journal of Theoretical
and Applied Sciences 5 (1): 183-185(2013)) which 1s also in violation of the
Water (Prevention and Control of Pollution) Act, 1974. Such failure of
statutory duties is at the cost of public health and protection of
environment for which Chairman and Member Secretary of the PCB owe
an explanation which may be furnished before the next date. Mere fact
that standards have not been revised by MoEF&CC of the residual
antibiotics in industrial effluents can be no justification for State PCB not
taking steps to prevent. Pending finalization of standards by MoEF&CC,
State PCB can go by earlier standards or lay down standards by itself
under section 17 of the Water Act. MoOEF&CC needs to expedite the process

of finalizing the standards in the interest of protection of environment.

12. Accordingly, MoEF&CC and the State PCB may take further
remedial action expeditiously. The State PCB may ensure that no harmful
components in the effluents are discharged into the water by the units in
question or any other API unit. A joint Committee of nominee of MOEF&CC,
CPCB, State PCB and District Magistrate, Solan may conduct inspection
of the area and give a report of the status of violations and the remedial
action taken within three months by e-mail at judicial-ngt@gov.in
preferably in the form of searchable PDF/ OCR Support PDF and not in
the form of Image PDF. The State PCB will be the nodal agency {for
compliance. The Committee may interact with the concerned stake
holders, including the concerned Industries. The report may inter alia
give status of performance of individual pharmaceutical units,
particularly with refterence to removal of API residue by them and by the
CETP, the number of pharma industries connected to CETP and those
discharging effluents directly into the drain and the river. The report

may further indicate chemical and biological water quality of rivers in

10



question - Sirsa and Satluj, including the status of residue at relevant
locations. CPCB may also suggest monitoring mechanism for API residue
through a credible system so as to cover all pharma industries in the
country discharging API residue directly or indirectly in river systems.
CPCB may propose the tinelines to undertake monitoring which may also
take a note of water quality monitoring guidelines of CPCB titled
“Guidelines on Water Quality Monitoring, 2017”7 and the performance
audit report dated 18.09.2020 filed by CPCB in OA 95/2018, Aryavart
Foundation v. M/s Vapi Green Enviro Ltd. & Ors. and the directions of the

Tribunal dated 05.02.2021. Relevant direction is reproduced below:

“22. The directions on the subject are summed up as follows:

LLEO UL XXOC. .. e o e e e XK e XXX

VL. CPCB and State PCBs/PCCs, as directed earlier, may
utilise EC funds on laboratory set up/upgradation, and
on the mentioned areas in the report as well as on
approved District Environment Plans. No approval of
Central/ State Government will be necessary in this
regard in view of section 33 of the NGT Act, supra.”’

CPCB may file report on the above aspects betore the next date of

hearing by e-mail at judicial-ngt@gov.in preferably in the form of

searchable PDF/ OCR Support PDF and not in the form of Image PDF.

List for further consideration on 05.10.2021.

A copy of this order be forwarded to MoEF&CC, State PCB District

Magistrate Solan and CPCB by e-mail for compliance.

Adarsh Kumar Goel, CP

Sudhir Agarwal, JM

11



June 23, 2021
Original Application No. 136/2020
SN

M. Sathyanarayanan, JM

Brijesh Sethi, JM

Dr. Nagin Nanda, EM
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Annexure 2

BADDI INFRASTRUCTURE

CIN: U45209HP2010NPL031349, GSTIN ; 02AAECB3644E1Z9

{SPV of BBN Industries Association)

Regd. Office; BTTI Complex, EPIP Phase - 1, Jharmajri, Tehsil Baddi, P.O. Barotiwala,
Distt. Solan (H.P.) 174103, Ph.: 01795-271105, 271106

Email: baddiinfra@yahoo.in, btti.pviiti@gmail.com, web site: baddiinfra.org.in
No.BI/HPSPCB/2021- 100~ [It0 Date:- 20.09.2021

To

The Chief Environmental Engineer,

HP State Pollution Control Board
Regional Office, Baddi

Subject :- OA No. 801/2018 titled Jasmeet Singh Vs State of Himachal Pradesh & Ors. and
OA No. 136/2020 titled Veteran Forum for Transparency in Public Life Vs State
of Himachal Pradesh & Ors. pending before the Hon’ble National Green
Tribune.

Dear Sir,

1. We have already informed to vour office that we had submitted the following action plan
w.r.t. control of FDS parameter, within the prescribed limits:
A. Short term plan

1.Meeting was held with Senior Management of Vardhman and Winsome Textile to

modify their processes to reduce their TDS, till their ZLD facility is operational.

. After deliberation they agreed to reduce TDS from their current level immediately.

lii.Series of Meetings were held with SME members with consent to operate (COP) less
than 200 KLD discharging high TDS and following decision were taken:
* The units discharging more than 50000 mg/l TDS will use facility of MEE available

at Shivalik Solid Waste Management to the extent of 20K LD capacity

® Other Small units to modify their processes and reduce the TDS by 50%.

Outcome/Status

e TDS/FDS in the final discharge of CETP was significantly reduced.

B. Medium term plan

1. Vardhman & Winsome to set up their individual facilities at their end to treat their
respective high TDS effluent of Category-IV by installing ZLD Facility. which is
expected to be completed by 30.06.2021.

. The flow of Sewage to the STP at CETP should increase at least to 2-3 MLD by

31/03/2021.

¢ Skill Development Centre: Baddi Technical Training Institute, BTTI Complex, EPIP Phase-1, Jharmajri, Baddi, H.P.-174103
¢« Common Effluent Treatment Plant (CETP): Village Kainduwala Malpur, P.O. Bhud, Tehsil Baddi, Distt. Solan, H.P.-173205
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Outcome/Status

e Vardhman & Winsome have already set up their individual facilities at their end to
treat their respective high TDS effluent by installing ZLD Facility. Vardhman has
already stopped the discharge of Effluent of Category-1V w.e.f 10.07.2021 &
Winsome will stop the discharge of Effluent of Category-IV very shortly.

¢ With the above stated action by the two textiles units, CETP has become
compliant w.r.t FDS outlet parameter and all other notified outlet parameters.

e The flow of Sewage to the STP at CETP has not increased to the desired level. The
present flow of Sewage from the area under MC Baddi for the month of August was
431 KLD and for September (till date) 390 KLD. The commulative flow from
February 2020 till date is 220 KLD only against a minimum agreed flow of 3000
KLD. The capacity of STP at CETP 1s 5500 KLD.

e With the increase of the flow of Sewage there will be further Reduction of FDS
parameter.

e The Sample Test Results of HPSPCB & Final Outlet of CETP labs for w.r.t. FDS
parameter are well within the prescribed limits along with all other parameters
tested. Hence CETP is compliant.

The test results of the Final Outlet of CETP lab & HPSPCB are as below:

Sr. No Date of HPSPCB ' CETP
collection
I 21.05.21 2019 | 2347
2 07.06.21 2072 2023
3 19.06.21 1918 1802
4 07.07.21 | 2100 2017
5 02.08.21 Awaited 1442
f 23.08.21 Awaited 1446 B
7 06.09.21 Awaited 1509

From the above stated results it is very much evident that the CETP is
compliant w.r.t FDS parameter and CETP was already compliant w.r.t. all
other parameters.

C. Long term plan

i. CETP to submit DPR to install separate facility for treatment of TDS for small
units discharging less than 200K LD

1. CETP plan also includes treatment of API from Pharma industry which 1s expected
to be notified in near future.

Outcome/Status
e We have already submitted a Detailed Project Report (DPR) for “3 MLD
Refractory Management and TDS/FDS Reduction in CETP Kenduwal,

G-
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Baddi”, project to the Commissioner of Industries GoHP for financial assistance
under Trade Infrastructure Export Scheme (TIES).
Copy of the DPR is attached as per Annexure-A

* The Proposal for “3 MLD Effluent Refractory Management & TDS Reduction in
CETP under Trade Infrastructure for Export Scheme (TIES)” has been approved by
the Ministry of Commerce & Industry Gol and out of a total grant of Rs. 20 Crores,
Rs. 10 Crores payment has been released on 27.08.2021.
Copy of the letter No. Ind.Dev.F(16)ASIDE(CETP)-1V-7203 dated 06.09.2021 is
attached as per Annexure-B

e lender documents have been prepared and Notice Inviting Tender/Bid has been
published in the News Paper on 08.09.2021.
Copy of the Tender Notice is attached as per Annexure-C

2. After completing the Tendering process of Technical and Financial evaluation of the
Bids, we would be able to place the order for the project by 15™ October 2021. The
project is planned to be commissioned within a period of one year from the placement of
the work order.

3. Regarding OA No.136/2020 titled Veteran Forum for Transparency in Public Life Vs
State of Himachal Pradesh & Ors, we wish to state that letter No. BBNIA/PCR/2021
dated 20.09.2021 has been submitted by BBN Industries Association, presenting the view
in the matter.

Copy of the letter is attached as per Annexure-D

The above is submitted for your kind information and consideration please.

Yours Faithtfully
For Baddi Infrastructure

@wa
Vijay K AFora

Director & CEO
Enclosure: -Annexures A to D

Copy to :- President BBNIA-for Information



ANNEXURE —
B /
: | No. Ind.Dev E(16)ASIDE(CETP)-IV/- ~ 63
Government of Himachal Pradesh
“Directorate of Industries”

o o A e oK

Dated: Shimla-171001; the

From:
Director of Industries, 0o CEP 20271.
Himachal Pradesh. o
To
“,Fhe Chief Executive Officer,
M/s Baddi Infrastructure,
EPIP Phase-1, Jharmajri, Baddi.
- Distt. Solan, H.P. B
Subject:- Regarding starting the work of proposed facility at CETP, Baddi.
'Sir, | |

As you are aware that the proposal for providing advance treatment
facility for the improvement in the functioning of CETP Baddi (3 MLD effluent refractory
management & TDS reduction) submitted to the Department of Commercé, Gol by the
State Govt. for financial assistance under Trade Infrastructure for Export Scheme (TIES),

has been approved in the 14" meeting of the Empowered Committee of TIES held on

—— | with the Financial Patten as under (copy of minutes of the meeting enclosed):-
S i e N ——
Sr. | Means of Finance | | Amount
| No. . | (Rs. in Cr.)
] ‘Central Grant (Max. limit of Rs. 20.00 Cr. i.e. 70% of Project | 20.00
Cost) | | | e . _
|2 - | State Govt. Share (10%) 2.85
1) Department of Industries (50%) . =Rs.1.425 5 |
~ i ii) _State Pollution Control Board (50%) = Rs. 1.425 Cr. | |
3 [ SPV Contribution (20%) _ ) 5.66
Total: - 12851

All the requisite details/documents for processing release of funds for
the project has been sent 10 the Department of Commerce, Gol and the first installment of
- Central Graal amo ating 10 Rswl 0,00 Cr. is likely to be released to you by the Department

ol'in & few days.

As per minutes of Mg ‘meeting  held ~on~ 4.8.2021 under the
Chairmanship ¢ the Chief Secrétary to the Govt. of H.P. in compliance of latest Hon’ble
NGT directions in OA No. 801/2018 and OA No. 136/2020, M/s Baddi Infrastructure has
been directed to initiate and complete the process for floating of tenders and ensure that
tenders shall be awarded by 15" September, 2021.

6_‘\\% C,E’ﬁ L%
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' | o
You are, therefore, requested to start the work of proposed facility at
ehalf immediately and

CETP, Baddi by completing all the codal formalities in this b

‘complete the work at the earliest.
yours faithfully.

a2yl
Fncls.: As above. oot viigy
- . ‘1'_:'- —
A |
Dire of Industries,
Himachal Pradesh.
o

Dated: '

Ind.Dev.E(] 6)ASIDE{CETP)-IW -

Copy to the Addl. Chief Secretary (Industrie
{ to take up the matter with the State Po

fRs. 1.425 Cr. to the SPV.
Wr.
Director of Trdustries,

‘Himachal Pradesh.
s S A

s) to the Govt. of HP,
\lution Control Board at

~ Endst. No.

Shimla-z with the reques
Govt. level 10 release its share O




Baddi Infrastructure
Baddi Technical Training Institute (BTTI) Complex, EPIP Phase-1

Jharmajri, P.0. Barotiwala, Tehsil Baddi, Distt. Solan (H.P)-174103

Phone: - 01795-271105 & 271106. Email:- baddiinfra@yahoo.in
TENDER NOTICE Date: 08/09/2021

The CEQ, BADDI INFRASTRUCTURE BADDI, HP {(a company registered under section 25
|of the companies Act, 1956) invites sealed tenders for design, supply, construction,
Installation, commissioning, testing and trial run of 3 MLD capacity for Effluent Refracto
Management and TDS/FDS Reductionat their existing 25 MLD capacity CETP &5.5 ML
capacity STP located at Baddi, Distt. Solan(H.P).

Estimated project costis Rs. 25 Crores.

The scheme/design should be conforming to the specifications as per the Technical

Bid/Financial Bid and DPR which are part of the tender.

In case any Bidder intends to submit his own process design, they may do so, subject to

fulfiliment of purified water and salt generation for recycling, however, it will be subject to the

approval of Baddi Infrastructure.

Eligibility Criteria:

|. Should have completed at-least two works of “Water Reclamation and Recycling from |

| Waste water” of a minimum capacity of 1500KLD, one of them costing not less than Rs. 10

Crores, inlast 3 years (Proofto be attached).

(!I. Should have an average annual financial tumover not less than Rs. 60Croresduring the

last three years ending 31st March 2021.Group turnover of associate/sister entities will also

be considered for the purpose of average annual financial tumover. (Audited Balance sheet
to be attached).

General conditions:-

1. The Tender/Biding documents may be downloaded from website www.baddiinfra.org
and will be available up to 22.09.2021. The tender documents file will be password
protected. Password will be made available to the Bidders upon payment of Rs. 17,700/-
(including GST) through NEFT/IMPSby sending proof of payment on
baddiinfra@yahoo.in
Account Holder Name : Baddi Infrastructure, Bank Account Number : 18630210001684. |
Bank: UCO Bank, Baddi Distt. Solan, H.P. IFSC Code : UCBAQ00 1863

2. The tender should be accompanied with Eamest Money of Rs. 50 lacs in shape of
Demand Draft, FDR/Bank Guarantee issued by any Nationalized Bank valid for a period|
of 90 days from the date of opening of Bid, favoring BADDI INFRASTRUCTURE,
payable at Baddi in a separate envelope. The tender not accompanied with requisite
Earnest Money shall not be considered. The eamest money deposited by unsuccessful
Tenderer will be returned without any interest within 15 days.

3. The validity of the bids shall be for 90 Days from the last date of opening of bid.

4. Pre-Bid meeting will be held for any techno-commercial clarification at Baddi
Infrastructure at 2:30 PM to 5:30 PM on 23/09/2021.

9. Bid must be delivered in the office of CEQ, Baddi Infrastructure on or before 3 PM on
29/09/2021 during office hours. If it happens to be a holiday on the date of receipt of the
bids the same will be received on the next working day,

6. Earnest Money, Technical Bid and Financial Bid are to be submitted in separate sealed
Envelope.

7. The Technical bid along with the Eamest Money will be opened at 3 PM at Baddi
Infrastructure on 30/09/2021 in the presence of the Bidders who wish to attend. The
Financial Bids of the technically qualified Bidders will be opened on the same date.

8. Prospective Bidders must submit hard bound Bid Document of all pages duly numbered. |
Spiral or loose bidding shall not be entertained.

9. Bid must comprise of original documents containing proof of payment of tender money,
eamest money, solvency certificate, undertaking of non-corrupt practices &non-
cartelization and other documents as per tender document otherwise Bid will be out
rightly rejected.

10. No conditional tender will be accepted which will be liable for rejection.

11. Baddi Infrastructure shall have the right to reject or accept any or all the tenders and will
not be bound to accept the lowest or any tender or to give any reason for such a decision.
The decision of Baddi Infra shall be final.

12. All disputes will be subject to jurisdiction of court at Nalagarh, Distt. Solan HP.

13. Bidding document shall prevail over relevant instruction in the notice inviting tender and
the nolice inviting tender shall be treated as modified to that extent.

14.5ealed fenders must be submitted super-scribed TENDER FOR REFRACTORY|
MANAGEMENT AND TDS/FDS REDUCTION" in the office of BADDI
INFRASTRUCTURE JHARMAJRI, BADDI, HP on the date as mentioned above.

SIZE: 17X8
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021with a direction not to take any

cated at unit level and the units are now

 API the CETP had submitted action
category-IV effluent. We May submit that the
‘OHP has already been sanctioned and partially
As already notified tender for installation of these facilities
Dcess 1o start from 29/09/21.

-

L]
:
1

m or :_ lmntm BOD long back but from May onward we are
respect. After stoppage of discharge from Vardhman our FDS
500mg/itr against norm of 2100.

notified the proposed standards for Pharma industry vide
021 but instead of API norms they have termed the effluent
ed industry to comply within one year from the date of
elore, feel there is no need for state specific norms which
the industry incompetent as compared to other states. We
the CETP in the meantime will upgrade its facility to treat

cted to CETP can continue to discharge to CETP.

Labs to test API the answer is with CPCB or SPCBs

eport will highlight all these achievements specially the
All norms except APIs and its proposed up-gradation to
e year’s time.



Annexure 3

B.B.N. Industries Association (Regd.)

EPIP-Jharmajri Road, EPIP Phase |, Jharmajri, Baddi, Distt. Solan H.P.-174103
Phone : 01795-271195, fax: 01795-271195, Mobile : 098160-46495

Website : www.bbnia.com, E-mail : info@bbniamail.in: admin@bbniamail.in

T —— e = —

BBNIA/ PCB/2021 Dt. 20.09.2021

To
The Chairman,

Inspection Committee of Hon’ble NGT,
Badd:.

Reg.: Case No.136/2020 Veteran Forum for Transparency in Public Life V/s
State of HP & Others |

Dear Sir,

In continuation of our submissions as made this moring verbally during the
Stakeholder Meeting convened by you as well as submitted in writing by us, we
would further like to bring following facts on records as the same was conveyed

verbally during the discussions, for your kind consideration as addendum to our
earlier submissions:

In the Draft Notification of MOEF&CC dated 23" January, 2020, in part-D.

“Antibiotic Residues in the treated effluent of Bulk Drug and Formulation Industry
and CETP with membership of Bulk Drug and formulation Units” the 121

parameters with limiting value for concentration (pg/l) were mentioned for
“Individual antibiotic residues”.

Whereas as per Final Notification of MOEF& CC dated 6™ August, 2021 the
said individual parameters, which were proposed for residuals of antibiotics are
NOT notified, It has been now mentioned in Part-D & notified now as “Chemical
and Biological sludge or any residue, reject, concentrate generated from
wastewaler [reatment or its management facility at Industry or CETP catering to
industries engaged in manufacturing of bulk drug or formulation of
Pharmaceuticals, shall be classified as Hazardous Waste as per the provision of

clause 17 of sub-rule (i) of rule 3 of the Hazardous and Other Wastes



(Management and Trans-boundary Movement) Rules, 2016 and shall be subject o
the provision made therein”.

Which means that any Pharmaceutical Formulation Industry / Bulk Drug Industry,
OR CETP catering to industries engaged in manufacturing of Bulk Drugs or
Pharma Formulations have to dispose the said effluent carrying the residuals of
antibiotics, if any as per Hazardous Waste Management Rules 2016. BBN Area i1s
having a Hazardous Waste Management Site available as Shivalik Solid Waste
Management Ltd. (SSWML) as such the said industries can contact SSWML for
the same. Though, we wish to state the Rules as per the notification dated 06.8.21

shall come into force after one year from the date of publication in the official
Gazette i.e. 05.08.2022.

However, we once again reiterate that CETP Baddi is putting up API
REFRACTORY MANAGEMENT SYSTEM, for its Pharma Formulation member

industries, under its up gradation plan, which is under active implementation &
will be functional within next one year.

In the light of the above, we request that Hon’ble NGT may kindly be apprised on
the 1ssue accordingly.

Thanking You,
Yours Sincerely

For BBN Industries Association

C hY ‘%f))éi ‘U‘*Mh
(Sanjay Khurana)
President
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E-mail : himachaldrugs@gmail.com, Ph. No. : 82196-17038

PRESIDENT

Dr. Rajesh Gupta
+91 97790 21318

CHAIRMAN
C. S. Pushkarna

GENERAL SECRETARY

Munnish Thakur
+91 98165 96332

TREASURER

Sanjay Sharma
+01 93563 01674

SR. VICE PRESIDENT
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Harpreet Singh
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Paramjeet Arora

Manoj Aggarwal
Nirmal Singh Rana

Ashwani Singla
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Vishal Chadha
Sanjay Ahuja
Sudhir Sharma

R.C. Juneja
B. R. Sikri
Sanjay Guleria
Vinod Gupta
S. L. Singla

M. B Goyal
Rakesh Arora

CHIEF ADVISOR

Satish Singhal
+91 98726-33936

To
The Chief Environmental Engineer
H.P State Pollution Control Board
Regional office, Baddi
Subject:  Meeting of stake Holders held in the o/o Chief

Environmental officer, Regional office Baddi.

Respected Sir

This is in reference to letter number PCB/OA No.
136/2020/Consent/2021-5419-33 dated 4.8.21 through which the
worthy member Secretary Himachal Pradesh state Pollution Control
Board has issued in reference to order dated 23.6.2021 passed by
honorable NGT related to antibiotic residues discharged in
pharmaceutical industrial effluent in Baddi Industrial area and
subsequently to letter no PCB/RO Baddi/NGT/21 1638-46 from
Chief Environmental officer and the meeting of stake holders held
on 20.9.21 in the Chief Environmental officer, Baddi . In this regard

it is humbly submitted that Himachal Drugs Manufacturers
Acsociation which comprises of 70% MSME industry stands in

Harmony with the concerns of the Hon’ble NGT which says that by
no means the antibiotics residues should be discharged on land or
in water and assures in letter and spirit that we are committed to
protect our environment through complete adherence to and

compliance of the standards laid down by the State and Central
government Authorities from time to time.

Our pharmaceutical industrial manufacturing is in the noble
profession of serving the humanity with quality and life saving

HIMACHAL DRUG MANUFACTURERS ASSOCIATION (Regd

153, 1st Floor, Motia Plaza, Nr. Baddi Toll Barrier, Baddi - 173205, Himachal Pradesh




HIMACHAL DRUG MANUFACTURERS ASSOCIATION (Regd,)

153, 1st Floor, Motia Plaza, Nr. Baddi Toll Barrier, Baddi - - 173205,

thA

Himachal Pradesh

PRESIDENT

E-mail ; himachaldrugs@gmml com, Ph. No. : 82196- -17038

Dr. Rajesh Gupta
+91 97790 21318

CHAIRMAN
C. S. Pushkarna

GENERAL SECRETARY

Munnish Thakur
+91 98165 96332

TREASURER

Sanjay Sharma
+91 93563 01674

SR. VICE PRESIDENT
RB. Gupta
Neeraj Bhatia

Ajay Batra
Harpreet Singh
Harish Goyal
Paramjeet Arora
Manoj Aggarwal
Nirmal Singh Rana

Ashwani Singla
Sumeet Gupta
Manu Jain
Vishal Chadha
Sanjay Ahuja
Sudhir Sharma

R. C. Juneja
B. R. Sikri
Sanjay Guleria
Vinod Gupta
S. L. Singla

M. B Goyal
Rakesh Arora

CHIEF ADVISOR
Satish Sin ghal
+91 93?26 33936

drugs. We have always stood by the government and the interests
of our public in times of trouble may it be providing of free
medicines supplies to the various flood affected areas in the
country to being Corona warriors and providing uninterrupted
supply of drugs needed for the management of covid 19 and in

future assure compliance, solidarity and support to all mandatory,
social and moral responsibility.

The issue of antibiotics residues has been recently pointed out by
' the Veterans forum and seriously taken by the Hon’ble NGT but

there are still no standards laid down either by the Centre or by the

- State pollution control boards till date.

- It is further submitted that most of our member pharmaceutical

industries have already entered into tripartite agreement with the
CETP on the directions of Hon’ble Himachal Pradesh High court and
as such do not discharge our effluent in to soil or water but feed it
to the CETP either through tankers or pipeline and believe that the
CETP has the responsibility and capability of treating the same and
In turn we discharge our duty of paying the charges of the same.

It is further submitted that Mr Guleria who represented the Baddi
Infrastructure in the meeting of stake holders held at the office of
the Chief Environmental as per the directions of Hon’ble NGT has
assured verbally and in writing before the committee that the Baddi
Infrastructure  has floated tenders for the setting up of an

additional effluent treatment facility which will ensure cent percent

environmental compliance with respect to the antibiotics residues

We also request the committee and the State Pollution Control
Board to ensure adequate representation of the pharmaceutical
sector in the CETP project right from conception to operations so as

to have effectively be able to achieve the common objective of
saving our environment and preserving

nature and not face such
embarrassing situations in future.
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{IMACHAL DRUG MANUFACTURERS ASSOCIATION (Regd)
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D E-mail : himachaldrugs@gmail.com, Ph. No. : 82196-17038

J—
PRESIDENT

Dr. Rajesh Gupta
+91 97790 21318

It is further requested to the committee and the State and the

Central Pollution Control Board to take necessary steps and issue
he Baddi Infrastructure and BEIL

CHAIRMAN

C. S. Pushkarna
necessary directions to t

GENERAL SECRETARY infrastructure Ltd. to include cent percent of the industry especially

Tg“fgigz‘ﬁghgag;gz pharmaceutical industry in the catchment area of the CETP to be
able to achieve best environmental compliance w.r.t —water

TREASURER pollution in this region.

Sanjay Sharma

HBIHSI0S JEUER t is finally submitted that with the assurance of the BEIL

SR VICE PRESIDENT infrastructure Itd as mentioned above we are of the view that our

R.B. Gupta effluent would be effectively treated with respect to all the
e standards already laid down and for the antibiotic residues and

ensure that no antibiotic residues shall be discharged in water or

E PRESIDE land.
AJayBatra
:arpr:gSmlgh We also thank the Hon’ble NGT and the worthy Committee for
arish Goya o . )
Paramjeet Arora giving us an opportunity to present our views and concerns as stake
Manoj Aggarwal holders

Nirmal Singh Rana
Ashwani Singla With warm regards
Sumeet Gupta
Manu Jain \ u g )
Vishal Chadha ' A
Sanjay Ahuja h

un, sh Tha kur

Sudhir Sharma
_ General Secretary, HDMA

R. C. Juneja
B. R. Sikri
Sanjay Guleria
Vinod Gupta
S. L. Singla

M. B Goyal
Rakesh Arora

CHIEF ADVISOR

Satish Singhal
+91 98726-33936
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~ Annexure 5

Minutes of Stake Holder Meeting held on dated 21.09.2021 in compliancc;'tzr H:;iﬁ!hlaf NGT
Orders dated 23.06.2021 passed in OA 136/2020 titled Veterans Forum for Transparency in
Public Life V/s State of Himachal Pradesh & Ors. S ¢

In compliénée to NGT Orders dated 23.06.2021 passed in OA 136!2020 titled Veterans
Forum for Transparency in Public Life V/s State of Himachal Pradesh & Ors to conduct
the meeting with stakeholders, the meeting was fixed on 20-09-2021 and following
stake holders were informed:

1) [ Dr. Rajesh Gupta, President, Himachal Drugs Manufacturers Association,
153, 1* floor, Motia Palaza, near Baddi Toll Barrier, Baddi, District Solan,

| H.P.-173205. (Stake Holder)
2) | Mr. Sanjay Khurana, President, BBNIA, EPIP-Jharmajri Road, EPIP, Phase-

1, Jharmajri, Baddi, Himachal Pradesh-174130. (Stake Holder)

'3) | The President, Lagu Bharti Udyog, 151, DIC, Industrial Area, Baddi,
Himachal Pradesh 173205. (Stake Holder)

4) | DR. Bishwanath Prasad Singh, Wing Commander (Retd),

B-12 4, Swan Nagri, Greater Noid'a, Dist- G. B. Nagar,  UP-201306
(Applicant of the Veteran Forum for Transparency in Public Life V/s State of
Himachal Pradesh & Ors. pending)

At the outset, Regional Ofﬁc_er, Baddi, HPSPCB welcomed all the members of Joint
Inspection Committee and various stake holders the detail of stakeholders is annexed
as Annexure-l. The member from CPCB and the applicant of Veteran Forum for
Transparency in Public Life were not present in the meeting. He further apprised the
members regarding the orders passed in OA 136/2020 titled Veterans Forum for

Transparency in Public Life V/s State of Himachal Pradesh & Ors.

The State Pollution Control Board has constituted a commitiee to lay down the

.standards under section 17 of water Act, 1974 for residual antibiotics in industrial

effluent and the meeting of committee was held on 11.08.2021 and minutes of meeting

held were discussed (Copy Annexed as Annexure-l). -
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Ji 0 Further, in compliance to Hon'ble NGT order and minutes of meating earfler held
g} this meeting has been scheduled today for Stakeholders Consultation/meeting. The

Regional officer, HPSPCB, apprised the stake holders that as per;lnfari‘natian received

manufacturing of antibiotics. The directions were issued to all the industries to submit
their production schedule for manufacturing of Antiblotics for upcoming 60 days through
their Industrial Association i.e. Himachal Drug Manufacturers association units are
asked to submit the manufacturing schedule of antiblotics. The Regional officer,
HPSPCB requested the stake holders to give their views In the present court matter.
The representative of B.B.N. Industries Association (Regd.) has submitted the
representation vide No. BBNIA/PCB/2021 dated 20.09.2021(Copy Annexed as Annexure-
Il) and has further apprised all the members that from the. OA no. 136/2020 pending
before the Hon'ble NGT Delhi some issued has been came into light w.r.t. functioning of
CETP, discharge of untreated effluent by the some pharmaceutical industries, CETP
beside Cat-lV is not capable of treating API discharge of Pharma units, no standards has
been notified by the MOEF&CC for discharge of API and the testing labs has higher Limit
of Quantification (LOQ) than specified in draft notification of MOEF.
He further, apprised the Committee members that the Cat-IV effluent is now
'being treated at unit level and the units are zero discharge for Category-lV effluent and

| regarding the treatment of residual antibiotics in the CETP Baddi. The CETP Baddi has
submitted action plan to setup additional facility to treat APl and FDS/chloride if required.
He further, apprised the Committee members they have received the funding support
T from the Govt. of India and Govt. of HP has already sanctioned and partially released the

funds. The CETP Baddi has invited tenders for design, supply, construction, installation,
commissioning, testing and trail run of 3 MLD capacity for effluent refractory management
; and TDS/FDS Reduction at their existing 25 MLD capacity CETP & MLD STP located at
B Baddi , Distt. Solan (HP) on 08.09.2021 and the tender opening process will start from

,
g

28.09.2021 and this project shall be completed within one year.(letter from Baddi
0 Infrastructure Annexed as Annexure-||) |
: The president B.B.N. Industries Association (Regd.) further submitted before the

Committee Members that the MOEF has notified the proposed standards for Pharma
industry vide Notification dated 06.08.2021, but instead of AP| Norms they have termed
the antibiotic residue in the effluent as hazardous and has notified that chemical and
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- biological sludge or any residue, reject, concentrate generated from wastewater treatment
or its management facility at industry or CETP catering to industries engaged in
manufacturing of bulk drug or formulation of pharmaceuticals, shall be classified as
Hazardous waste as per the provision of clause 17 of sub- rule(i) of rule 3 of the

- hazardous and other waste(Management) Rules,2016 and shall be subject to the

.~ provision made therein.(Representation Annexed as Annexure-Iil)

The president from the Himachal Drug Manufacturers Association (regd.) further
submitted before the Committee members through their representation (Copy Annexed as

Annexure-IV) that earlier there were no standards for residual antibiotic in effluent by the

“ MOEF& CC and in the notification dated 06.08.2021 the same has also not been included
% by the MOEF& CC. No action should be taken against the pharmaceutical industries as
*‘% the parameters w.r.t. residual antibiotics are not framed by MOEF&CC and has termed

the antibiotic residue in the effluent as hazardous and same is to be dealt under clause 17
of sub- rule (i) of rule 3 of the hazardous and other waste (Management) Rules, 2016.

Final Conclusion:

1.  The MOEF&CC after détailed objection and suggestions received from all persons
and stakeholders in response to Draft Notification dated 23.01.2020 finally notified
the parameters for Bulk drug and formulation (pharmaceutical) on dated
06.08.2021. The parameters mentioned in the Part-D of draft notification w.r.t
residual antibiotic in effluent has been further have termed as the antibiotic residue
in the effluent as hazardous and has notified that chemical and biological sludge or
any residue, reject, concentrate generated from wastewater treatment or its
management facility at industry or CETP catering to industries engaged in
manufacturing of bulk drug or formulation of pharmaceuticals, shall be classified as
Hazardous waste as per the provision of clause 17 of sub- rule(i) of rule 3 of the
hazardous and other waste(Management) Rules,2016 and shall be subject to the
provision made therein. All the members present in the meeting were in view that

- the State pollution Control Board should follow the notification dated 06.08.2021
beside finalizing the separate parameters for residual Antibiotics in effluent.

o P (% 5
B P 3 .
s e :

2 In the Stakeholders meeting all the members were in opinion that State Board
_." should follow the notification dated 06.08.2021 notified by the MOEF&CC for Bulk
‘ drug and formulation (pharmaceutical) as the draft notification stands quashed.
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3. The CETP Baqgi

to complete the pro L ht and 1
posed effluent refracto manageme | ,
TDS/FDS Reducti .

Oon of capacity 3 MLD within one year. S .'
The 'epresentative of Himachal Drugs Manufacturers Association was fﬁquaﬁt@d |
to direct all industries to submit their production schedule for manufacturing to
State Pollution Control Board at earliest so that further sampling/study could be
Conducted in compliance to Hon’ ble NGT orders dated 23.06.2021. | |
: No action should be taken against the pharmaceutical industries as the parameters
W.r.L. residual antibiotics are not framed by MOEF&CC and has termed the
antibiotic residue in the effluent as hazardous and same is to be dealt under clause
17 of sub- rule (i) of rule 3 of the hazardous and other waste(Mﬁﬁagemem)
Rules 2016

28y Lh'

Ashwani Kumar, P. C. Gupta, Mahendra Pal Gurjar, IAS
MoEF&CC, IRO ' HPPCB, Baddi Distt. Admn, Solan

Shimla
6.
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 6th August, 2021

G.S.R. 541(E).—Whereas, certain draft rules, namely the Environment (Protection) Amendment
Rules, 2020 were published 1in the Gazette of India, Extraordinary, as required under sub-rule (3) of rule 5
of the Environment (Protection) Rules, 1986, vide notification of the Government of India in the Ministry of
Environment, Forest and Climate Change vide number G.S.R. 44 (E), dated the 23™ January, 2020, inviting
objections and suggestions from all persons likely to be affected thereby within a period of sixty days from
the date on which copies of the Gazette containing the said notification were made available to the public;

And Whereas, copies of the Gazette containing the aforesaid notification were made available to
the public on the 23" January, 2020;

And Whereas, objections and suggestions recerved from all persons and stakeholders in response to
the aforesaid notification have been duly considered by the Central Government;

Now, therefore, in exercise of the powers conferred by sections 6 and 25 of the Environment
(Protection) Act, 1986 (29 of 1986) read with sub-rule (3) of rule 5 of the Environment (Protection) Rules,
1986, the Central Government hereby makes the following rules further to amend the Environment
(Protection) Rules, 1986, namely: -

1. Short title and commencement. - (1) These rules may be called the Environment (Protection)
Second Amendment Rules, 2021.

(2) They shall come into force after one year from the date of publication of this notification in the
Official Gazette.

2. In the Environment (Protection) Rules, 1986, in Schedule-l, for serial number 73 and the entries
relating thereto, the following serial number and entries shall be substituted, namely: -

S.No. Industry Parameters Standard
1 2 3 4
Bulk Drug and A. EFFLUENT STANDARDS*
Formulation m— : :
“73.
(Pharmaceutical) Limiting value for concentration (in

mg/l except for pH and Bio assay)

i) Compulsory Parameters

pH 6.0 -8.5
BOD (3 days 27°C) 30
0D 250
SS 100
O1] & Grease 10
Ammonical Nitrogen 100

ours 1n 100% effluent

B10 - Assay Test** |1910% Survival of Fish after first 96
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ii) Additional Parameters™

X Benzene 0.1

EEXylene 012
*EENfethylene Chloride 0.9
*EEChlovobenzene 0.2

Phosphates as P 5

Sulphides as S

Phenolic Compounds 1
nc 5
opper 3
otal Chromium 2

Hexavalent Chromium (Cr6+) 0.1
yvanide (as HCN) 0.1

Arsenic 0.2

Mercury 0.01

[Lead 0.1

Less than 26 (applicable only for

SAR discharge on land)

iii) Industry connected with CETP

e The discharge norms for industry connected with CETP and of
CETP shall be governed by Ministry of Environment, Forest &
Climate Change notification S.0. 4 (E), dated the 1% January, 2016.

e State Pollution Control Board shall prescribe additional relevant
parameters as given at para A (11) of this notification as per needs
and discharge potential of member industries and specify the

frequency of monitoring considering the recerving environment
conditions.

Note:
he standards 1n para A 1s applicable to all discharges except to CETP.

*Not applicable to mdustry discharging to CETP, and shall be applicable to
all discharge to land and surface water bodies including use of treated
astewater for horticulture or 1rrigation purpose.

% The Bio assay test shall be conducted as per IS : 6582-1971

## Parameters listed as “Additional Parameters” shall be prescribed by
SPCB depending on the process and product and its monitoring frequency
shall be monthly/quarterly as decided by SPCBs

wERLimits shall be applicable to industries those are using Benzene,
Viene, Methylene Chloride, Chlorobenzene.
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B. EMISSION STANDARDS

(Tank farm Vents)
Parameter Limiting value for concentration
(mg/Nm’)

hlorine 15
Hydrochloric acid vapor 35
Ammonia 30
Benzene 5

oluene 100
Acetonitrile 1000
Dichloromethane 200
Xylene 100
Acetone 2000

C. The total cumulative losses of solvent should not be more than 5%
of the solvent on annual basis from stovage inventory

D. Chemical and Biological sludge or any residue, reject, concentrate
generated from wastewater treatment or its management facility at
Industry or CETP catering to industries engaged in manufacturing of
bulk drug or formulation of Pharmaceuticals, shall be classified as
Hazardous Waste as per the provision of clause 17 of sub-rule (1) of]
rule 3 of the Hazardous and Other Wastes (Management and Trans-
boundary Movement) Rules, 2016 and shall be subject to the
provision made therein.

Note :

|F. No. Q-15017/12/2018-CPW|
NARESH PAL GANGWAR, Jt. Secy.

The principle rules were published 1n the Gazette of India, Extraordinary, Part IL Section 3,
Sub-section (1) vide number 5.0. 844(E), dated the 19th November, 1986 and lastly amended vide
notification G.S.R. 243(E), dated the 31 March, 2021.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.  ALOK KUMAR gt sgmsbyaoxumias
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION

New Delha, the 23rd Japuary, 2020

G.S.R. 44(E).— The following draft of the notification, which the Central Government proposes 1o issue in
exercise of the powers conferred by sections 6 and 25 of the Environment (Protection) Act, 1986 (29 of 19846) is hereby
published, as required under sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986, for the information of
the public likely to be affccted thereby; and notice is herebv given that the said draft notification shall be taken ito
consideration on or after the expiry of a period of sixty days from the date on which copies of the (Gazette containmg
this notification are made avatlable to the public.

Any person interested m making any objections or sugpgestions on the proposals contaimed m the drafi
notification may forward the same in writing, for consideration of the Central Government within the penod specified
above to the Secretary, Ministry of Environment, Forest and Climate Change, Indira Paryavaran Bhawan, Jor Bagh
Road, New Delhi-110003, or send it to Member Secretary, CPCB and Scientist “E’ Ministry at the e-mail address i.e.
msch.cpeb@nic.in and h kharkwal{@nic.in.

Draft Notification

The Central Government herehy makes the following rules further to amend the Environment (Protection)
Rules, 1986, namely:-

1. Short tithe and commencement- (1) These rules may be called the Environment (Protection) Amendment Rules,
2019,

(2) They shall come into force on the date of their final publication in the Official (Gazetie.

2. | In the Environment (Protection) Rutes, 1986, m Stchedule 1, fnr serial number 73 and the entries relatmg theratn |
the following serial number and entries shall be substituted, namely:-

S1 Industry ~ Parameters Standard
No.
s BulkDrug A EFFLUENT STANDARDS |
: an P -
| Formulation | : For final ouflct of ETP
(Pharmaceuti Limiting value for concentration (in mg/l except for pH
cal) and Bio assay)
i) Compulsery Parameters
pH 6.0 -8.5
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BOD (3 days 27°C) 730
COD 250
TSS 100 ]
TDS | 2100
Oil & Gresse _ 10
Q
| B%D _ Assay ’1:35 - 90% Survival of th.gif[lﬁhi ftrst 96 hours in 100%
ii) Additicnal Paramecters ] .
_Ammonicel Nitrogen 50
 Nitrate Nitrogen 10
***¥Benzene 0.05
| ***Toluzne .03
¥ Xylene (.06 .
w**hfefhylene C’hlaﬂde 0.9 _
Phosphates as P 3
| Chlorides 1000
Sulphates as SO, i 1000 _
Fluonde 2
Sulphides as S 2 -
Phenolic Compounds 1
- Total Residual Chlonne 1 o
Zine 5 B
Tron _ 3 _
Copper _ 3
Total Chromuum 2
{ Hexavalent Chromium (Cr"') 0.1 .
Cyanide _ 0.1 B
Arsenic 0.2 B
Meroury 0.01
Lead } 0.1 ]
*xx% Active Pharmacentical 0.03
Ingredient (APT)
jil) for final outlet of Industries discharging 1o CETP

For cach Common Effluent Treatment Plant{CETP), the state Board will prescribe inlet
quality Standards for general paranseters, Ammonical Nitrogen and Heavy Metals as per
the design of the Common Effluent Treatment Plant{CETP) and local needs and
conditions. As per notification S.0. 4 (E) dated 1*January, 2016

Note:
ZILD = Zero Lignid Discharge system in Bulk Drug and formulation mndusity is
considered when treated effluent meeting the limits prescnibed for compuisory
parameters shall be used in Process or Utilities (boiler/ Cooling tower eic.). The reuse of |
treated effluent in gardening/ horticulture shall not be considered as ZLD 1 Bulk Drug
and formulation industries.

1 ** The Bio assay test shall be conducted as per IS : 6382-1971

Parameters listed 25 “Additional Parameters™ shall he presm‘bed depeudmg upon the
precess and product. -

*x¥ Limils shall be apphcﬂbt‘e to mdusmes those are using Benzene Tnluene: Kylene
Methylene Chlonde, Chletobenzéne.

**** AP] limits shall be applicable for units manufacturing API nther than antibiotics.

B. EN[ISSIDN STAN]}ARDS from Process Reactor Vents:’ Tank farm Vents

_ Parameter Limiting value for cuncentratlon (mg/Nm")
Chlorine | 15 -
__yd;mchlum acid va]_:-ﬂnr | | 35
| Ammonia | 30
Benzene . B I
| Toluene 1o
_Acetonitrile . 1000
| Dichloromethane B 200




[T =TT 3(7)]

HTLE T LTI AETHTLT | )
:Elylenﬂ 100 __
Acelone : 2000
C. The total Iosses of scivent should not be more than 3% of the solvent
consumed.

D. Antibiotic Residues in the treated effluent of Bulk Drug and Formulation

Indnstry and CETP witb membership of Bulk Drug and formuietion Units

Individual antibiotic residues will be equal to or less than the values given in the below

table.
Parameter " Limiting value for concentration (ug/)
L. Amilkacin _ _ 6.40
.  Amoxiciilin 0.10
iii.  Amphotericin B _ 001
w.  Ampicillin 0.10
v. Anidulafungir i 0.01
vi.  Avilamyein ~ ~ 3.20
vil.  Azithromycin 001
vil.  Azireopam 0.20
ix.  Baciiracin _ _3.20
4 Bedaquiline 0.03
xi.  Benzylpenicilln _ 0.10
xii.  Capreomycin 0.80
xit.  Cefaclor _ 0.20
'''' xiv.  Cefadroxil 0.80 |
xv. Cefalonium 8 440
xvi.  Cefaloridine 1.60
xvii.  Cefalothin - 0.80
xviil,  Cefazolin 0.40
xix.  Cefdmir 0.10
xx,  Cefepime 020
xxi.  Cefixime 002
xxil. _ Cefoperazone _ 020
xxiii,  Cefotaxime 0.04 |
xxiv. Cefoxitin . - 320
xxv.  Cefpirome _ 0.02
xxvi.  Cefpodoxime i - 0.10
xxvii.  Cefquinome - 0.64
xxviii.  Ceftaroline 0.02
xxix.  Ceftazidime 0.20
xxx.  Ceflibuten ) 0.10
xxxi.  Ceffiofus 0.02
xxxii.  Ceftobiprole 0.09
xxxii.  Ceftolozane 0.76
XXXIV Cefiriaxone _ 0.01
xxxv.  Celuroxime i 0.20
- oxvi.  Cepbalexin _ _ 0.03 ).
| xxxvil.  Chlorampbenicol 3.20
xxxviil,  Ciprofloxacin . 0.02
xxxix.  Clarithromycin ~0.03
k1.  Clavulanic Acid 2240
xii.  Clhnafloxacin __0.20
_xlii,  Clindamycin _ 0.04
xJiii. Cloxacillin 003
| xlfv, _ Colistin 0.80
xlv. = Daptomycin 0.40
xlvi.  Delamanid 0.02
xlvii.  Doripenem ___ 004
xiviii.  Doxycycline 0.80
xlix.  Enramycin 1.92
.  Enrofloxacin

0.02 |
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li.  Ertapenem 0.05
L lii.  Erythromyein 0,20
liii.  Ethambutol B (.80
liv.  Faropenpem 001
lv. Fidaxomicin B 0.01
(i  Florfenicol } ) 0.80
~ il  Fluconazole _ 0.10
Thii, Flumegquine ! 0.10 |
lix.  Fogfomycin | 0.30 |
Ix. Fusidicacid | 0.20
“IXi.  Gatifioxacin B 0.05
Ldi.  Gemifioxacm 0.02
i,  Gentamicin } ] 0.08
Ixiv. Lmipepem B 0.05
Ikv.  Isomiazid _ 0.05 |
kv, Itracomazole 0.004
Ixvii.  Kanamycin ) 0.4
Ixviii.  Levofloxacin i 0.10
Ixix. Lingomycin 0.72 |
bx.  Linezolid - _ 2.68
xxd.  Loracarbef 0.80
Ixxii,  Mecillinam j 0.40
Ixxiii.  Meropenem 0.02 |
cdv.  Metionidazole _ 0,05
Ixxv. _ Minocycline _ 0.40
bxvi.  Moxifloxacin — 0.05
boavii.  Mupirocin ~ 0.10 |
laxvid.  Nalidixic acid - 6.40 |
Ixxix. Narasin - 0.20
xxx, Neomycin 0.01
lxxxi.  Netilmicin _ 0.20
Ixxxii.  Nitrofurantoin - 25.60
| Txxxiii.  Norfloxacin B 0.20
Ixxxiv. Ofloxacin 0,20
bookv.  Oxacillin _ J 0.40 |
Ixxvi.  Oxyietracycline } B 0.20 ,
| oxxvil.  Pefloxacin 3.20
bxxviii.  Phenoxymethylp )
. enicillin 002}
| boxix.  Piperscillin 0.20 |
xc.  Polymixin 0.80 |
xci.  Retapamulin _ - 0.62
xcii. _ Rifampicin _ 0.02
xciii, _ Roxithromycin B 0.40
xciv.  Secnidazole | 0.40 .
xcv. _ Sparfloxacin _ ] 0.02
xevi.  Specingmyein - | . 12,80
xcvil  Spiramycin | 0.20 !
xcvili. Streptomycm - 6.40
xcix.  Sulbactam ) 640
c. _ Sulfadiazine - 288.00
¢l.  Sulfadimethoxin | |
€ o 20.00
- cii. _ Sulfadoxing 0.24 |
citi.  Sulfamethoxazol N
- € _ 024
| civ.  Tarzobactam _ 17.60
cv. Tedizolid i B 3.92
cvi.  Teicoplanin 0.20
B cvii  Telithromycin _ _ } 0.02 ]
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! _ cvili,  Tetracycline _: 040
; _¢13.  Thiamphenicol 0.40
~ ¢x.  Tiamulin N _0.40
| _cxi. Ticarcillin "_ 3.20
| | exii.  Tigecycline B 0.40
: cxiii. Tildipirosin 0.17
cxiv. _ Tilmicosin 0.40
cxv.  Tobramyein 0.40
cxvl.  Trimethoprim 0.20
,_cxvii,  Trovafloxacin 0.01
- cxviil.  Tylosin - 0.33
cxix.  Vancomycin 3.20
¢xx.  Viemycin ~ 0.80
cxxi.  Virginlamyein (0.80..

Note:- The sludge contammg antibiotic residues shall be mmcinerated and the Starndard of imcinerator nottfied for

common hazardous waste incinerator or industry specific incinerator shall be applicable.

[F.No., Q-15017/12/2018-CPW]
JIGMET TAKPA, Jt. Secy.

Note: The principal rules were publisbed in the Gazette of India, Exh'anrdinar)@ Part I, Section 3,5ub-section (1) vide
number 5.0. 344 (L), dated the 19th November, 1986 and last amended vide netification number G.S.R.
952(E), dated the 26th December, 2019,
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Annexure 8

- H.P. STATE POLLUTION CONTROL BOARD,
SN Regional Office “HIMUDA COMPLEX” Phase-1, Baddi
- Tehsil Baddi, Distt. Solan (HP) Phone-01795-245374

No. PCB'RO BaddiNGT 'OA No 1362020Veterans Forum/2 1- /7 ?3 Dated: 2 2 ()C) ) O)f/

To
The Director.
Badd: Infrastructure.
BTTI Complex. EPIP Phase-l,
Tharmajri. Tehsil Baddi, P.O. Barotiwala. Distt. Solan. H.P.
Sub: OANo0. 1362020 titled Veteran Forum for Transparency in Public Life V/s State of Himachal
Pradesh & Ors. Pending before the Hon'ble National Green.
Sir

This is in reference to the stakeholders’ meeting held on 20-09-2021 regarding antibiotic

residues in the effluent released by pharma industries and treatment at CETP, your representation dated

M0y SOV 1
ZUY 2021

and DPR of "3 MLD Refractory Management and TDS/ FDS Reduction in CETP Kenduwal, Baddi.
Submitted by vou vide letter no. BUHPSPCB/2021-1109-1 | 10 dated 20-09-2021.

—yrud 1

.I-\;; s -1 2 - =

+he detatls submitted by you were examined by the Joint Committee. In this

regard you are requested to provide
the following details:

- Composition of refractory material considered by you in the DPR.

2. Concentration of API and Antibiotic Residues at the inlet of modified CETP designed by you.

>. Concentration of APl and Antibiotic residues at the outlet of modified CETPs designed by you

Kindly treat it urgent since this is to be included in the report to be fi

led betore Hon’ble National Green Tribunal
by the Joint Committee.

Yours faithfully,
O -

C Regional Ofticer,
HP State Pollution Control Board.

Rregional Office, Baddi.



BADDI INFRASTRUCTURE

CIN: U45209HP2010NPLO31349, GSTIN : 02AAECB3644E129 ﬁ £
(SPV of BBN Industries Association) =T —
Regd. Office: BTTI Complex, EPIP Phase - 1, Jharmajr, Tehsil Baddi, P.0. Barotiwala o

Distt. Solan (H.P) 174103, Ph.: 01795-271105, 271106

Email: baddiinfra@yahoo.in, btti pvtiti@gmail.com, web site: baddiinfra.org.in

No. BI/HPSPCB/2021- Date-23-09-2021

To

The Regional Officer,
HP State Pollution Control Board,
Regional Office, Baddi.

Sub:  OA No. 136/2020 titled Veteran Forum for Transparency in Public Life V/s State of Himachal

Pradesh & Ors. Pending before the Hon’ble National Green.

Dear Sir,

Thisis in reference to your letter no. 1733 dated 22-09-2021 regarding the subject cited as above.
We wish to clarify and submit as under:

1) Antibiotic residue and API is covered under the treatment scheme as submitted in the DPR
of 3 MLD Refractory Management and TDS/ FDS Reduction in CETP Kenduwal, Baddi through
adsorption process and subsequent ultra-filtration process.

Z) The inlet antibiotic residue plus API (CAT-IIl -Pharma units) for this add on facility at CETP is

considered as on higher side of 22-25 mg/Itr but actual testing will be done while
undertaking treatability on pilot basis

3) The content of antibiotic residue and API in final outlet after treatment in this proposed add
on facility in CETP Kenduwal, Baddi will be Nil.

Yours faithfully

For Baddi Infrastss
# ,a{_j_,i_,

* Skill Development Centre: Baddi Technical Trainin Institute, BTTI C P i % ,
» Common Effluent Treatment Plant (CETP): Village Kainduw omplex, EPIP Phase-1, Jharmajri, Baddi, H.P.-174103

Kainduwala Malpur, P.O. Bhud, Tehsil Baddi, Distt. Solan, H.P-173205
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IN THE HON’BLE HIGH COURT OF

HIMACHAL PRADESH AT SHIMLA

| CWP No. 4961/2021
IN THE MATTER OF:-

Baddi Barotiwala Nalagarh Industries Association

(BBNIA)
............... Petitioner
Versus
State of HP &ors.
........... Respondents
INDEX
Sr. | | .Particulars Pages
No. -
1. | Reply to the Civil Writ Petition on behalf | 1-20
of Respondents No.2 and 3.
2. | Affidavit 21-22

3. [ Annexure R-2/1 Copy of State Govt.| 23
Notification dated 19-10-2020.

4. | Annexure R-2/2 Copy of Notification| 24-26
dated 1-1-2016 1ssued by the Ministry of
Environment, Forest and Chimate Change

M\% MM Govt. of India.
5. | Annexure R-2/3 Copy of judgment| 27-35
@Uﬁéﬁ? dated 22-2-2017 passed by Hon’ble
S VD NeH MN Supreme Court of India in WP No.

i ~13710 2] 375/2012. '




Annexure R-2/4 Copy of Public Notice
issued by State Board to all Industries
/organizations/Municipal local
bodies/HPSEBL etc. alongwith ftrue
typed and translated copy.

36-4]

Annexure R-2/5 Copy of report of the
Joint Commuittee submitted to Hon’ble
NGT in comphance to order dated 27-9-
2019 passed mm OA No. 801/2018.

42-50

Annexure R-2/6 Copy of Hon’ble
Supreme Court’s order dated 8-2-2021

‘passed n Cont. Pet. (C) No. 655/2020.

51-55

Annexure R-2/7 Copy of order dated 23-
6-2021 passed by Hon’ble NGT m OA
No. 8012021.

56-63

10.

Annexure R-2/8(colly) Copies of

Board’s notices dated 31-8-2019, 28-12-
2_020 and 19-4-2021.

66-72

11.

Annexure R-2/9 Copy of sampling
detail of CETP Baddi

73-75

12.

Annexure R-2/10 (Colly) Copies of

Board’s directions dated 18-10-2019 and
15-10-2019.

76-78

13.

Annexure R-2/11 Copy of minutes of
14™ meeting of Empowered Committee
on Trade Infrastructure for Export

Scheme (TIES).

]
79-89

14.

Annexure R-2/12 Copy of State Govt.
notification dated 23-1-2019 regarding
guidelines regulating the
nomination/appointment, other terms and

90-92 .




conditions of service of Chairman
HPSPCB.

15. |Reply to the Application under section| 93-95
151 CPC

16. | Affidavit in support of reply to the| 96-97
Application.

Respondent No. 2&3

Place: Shimla
Dated:- 22-10-2021

Through Counsel
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IN THE HON’BLE HIGH COURT OF

HIMACHAL PRADESH AT SHIMLA
CWP No. 4961/2021

IN THE MATTER OF:-

Badd: Barotiwala Nalagarh Industries Association
(BBNIA) with its registered office at EPIP, Phase-I,
Jhadmayjjri, Baddi, Daistrict Solan HP. 1741003,
through its executive head Sh. Rajeev Satya and its
duly Authorised Representative.

............... Petitioner

Versus

1. The State of HP through Principal Secretary,
Environment Science & Technology to the
Government of HP (also ex—Officio Chairman of
the HP State Pollution Control Board) Civil
Secretariat, Shimla 171002,

2. HP State Pollution Control Board through its
Member Secretary, Him Parivesh Phase -1II, New
Shimla-171009.

3. The Member Secretary, Himachal Pradesh State
Pollution Control Board Him Parivesh Phase -IIT,
New Shimla-171009.

4. Municipal Council Baddi, District Solan through 1ts
Executive Officer.

l{ ......... Respondents

Viernber Secretary, -
HP State Pollution Cantrol Boarc
ahimla



Reply to thé petition on behalf of
Respondents No.2 and 3.

May it please your Lordships:-

Preliminary Submissions:-

1.

That the Common Effluent Treatment Plant Baddi (CETP)
through its operator i.e. Baddi Infrastructure has not been

arrayed as party in this matter which is a necessary party for

adjudication of this matter.

That the pétitioners have obtained the interim order dated 1-
9-2021 by misrepresenting before the Hon’ble Court
wherein replying respondent has been restrained from taking
coercive action agamst all the petitioner Industrial
Association. It 1s submitted that m fact, present petition 1s
confined only to those member industries (connected to
CETP Baddi) which have effluent discharge of less than 200
KLD whereas petitioner 1s an Association of the Industries
wherein both categories of the units are members (whether
they are having discharge of more than 200 KLD or less
than 200 KLD). Therefore, order dated 1-9-2021 1s required

to be modified and present petition deserves to be dismissed.

nlember Secretary, |
He Sigle Pollution Control Boar

ahimia
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Reply on merits :-

Contents of para 1 relate to petitioner’s status as Society
registered under the HP Societies Registration Act 2000, 1ts
objectives to promote indusiries m BBN area and
authorisation of its Executive head to file present petition

arc a matter of record and need no reply.

In reply to para-2-3 it is submitted that Respondent No. 1
i.e. Additional Chief Secretary Environment, Science and
Technology Government of HP 1s admittedly holding charge
of Chairman of State Board. Rest of the contents of paras
are wrongly portrayed and are denied. The State Board is
duly constituted as .per section- 4 of the Water Act 1974 and
as per Hon’ble Supreme Court’s directions and presently the
State Government vide notification dated 19-10-2020 has
nominated members of the Board for a period of three years.

Copy of notification dated 19-10-2020 is annexed as
Annexure R-2/1.

.

L1

Tuent

In reply to para 4-6 1t is submitted that-_ a Common
Treatment Plant (CETP) was established at Baddi by the
Department of Industries, Government of HP which came

.

into operation in the year 2015 for treatment of e

luent

generated by the industries falling in the catchment area of

CETP. As per the State Government order dated 27-10-2010.

VMember Secreiary,

Hi® State Pollution

Shimia

Contro! Boar

|

29
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all the industries located in the catchment area of the CETP
were required tof send their waste water to CETP for further
treatment (copy at Amnnexure-P-3). In the meanwhile,
Ministry of Environment, Forest and Climate Change,
Government of India issued a notification dated 01-01-2016
(Annexure R-2/2) ﬁfhich stated that :- “For each Common
Effluent Treatment Plant (CETP), the State Board will
prescribe inlet quality standards for General Parameters,
Ammonical - Nitrogen and heavy metals as per design of the
Common Effluent Treatment Plant (CETP) and local needs

and conditions.”

Subsequently, the Hon’ble Supreme Court of India vide
order dated 22-2-2017 in WP No. 375/2012 titled
Paryavaran Surksha Samiti v/s UOIL, (copy annexed
Annexure-2/3) made 1t mandatory for the all member
industries connected to CETP to revive and operate their
ETPs upto primary treatment level, before sending the
effluent to CETP. In compliance to directions of the Hon’ble
Supreme Court the respondentState Board published/issued
public notice in news papers dated 7-4-2017 and 11-4-2017
(copy annexed as Annexure-R-2/4) informing all industries
irrespective of their connectivity with CETP to make their
primary effluent treatment plants fully operational within

three months.

Matnbel Secretary, .
He Sizie Bajluticn Cortrol Bogore

Zhimia
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As there were no inlet standards prescribed for the primary

treatment of the industries hence m compliance to

notification dated 1-1-2016 issued by Ministry of
Environment, Forest and Climate Change, Government of
India and Hon’ble Supreme Court orders dated 22-2-2017,
the State Board iitially proposed/prescribed and

recommended to the State Government, the inlet quality

. standards for waste water afier primary treatment which

shall be entered into the CETP for final disposal/treatment.
On the recommendations of the State Board, initially the
Department of Environment S&T, Government of HP vide
notification dated 17-3-2018 (Annexure —P-10) notitied
three 1inlet quality standards for members industries
connected to CETP 1.e. TSS, Oil and Grease and pH. Later
on Hon’ble NGT took cognizance of the functioning of the
CETP Baddi in OA No. 801/2018 and vide order dated 27-
9-2019, constituted a joint committee of Central Pollution
Control Board, HP State Pollution Control Board and
District Magistrate Solan to examine the performance status
of discharge of effluents by mdustries and efficacy of the
CETP. The committee submitted its report on 16-11-2019
(Annexure R-2/5) which recommended that the State Board
needs to review the notification dated 17-3-2018 and include

other parameters like TDS, BOD, Chloride and Sulphide.

varnoer Secretary ~ -

r Blate Pollution Control B

~ 4, 1.
5;"1,:'“*"?3

Dare
-

NS
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Accordingly the State Board prepared and recommended to

the State Government additional parameters for inlet quality
standards of the member industries. On the
recommendations of the State Board, the notification dated
26-12-2019 (Annexure P-13) was 1ssued })y the Department
of 'Environment S&T, Government of HP as per design of

CETP and local needs and conditions.

As regard to the judgment passed by Hon’ble Supreme
Court of India m Civil Appeal No. 1359 / 2017 titled as
Techi Tagi Tara vs Rajender Singh Bhandari and others, it is
submitted that compliance to the directions passed in said
judgment have been made by Ithe State of HP and guidelines
for the appointment of Chairman of the State Board have
been prepared. Presently the State Board has been
constituted by the State Government under section 4 of the
Water Act 1974 vide notification dated 19-10-2020 for a
period of three years. It is pertinent to submit here that in
pending Contempt Petition (Civil) No. 655 of 2020 with
regard to compliance to the judgment passed in Tech Tagi
Tara vs Rajender Singh Bhandari case vide order dated 8-2-

2021, Hon’ble Suprem¢ Court observed that the State of HP

has complied with the directions. Copy of order annexed as

Annexure R-2/6. Hence there are no violations of the Water

\ Act, 1974 or Hon’ble Supreme Courts directions as alleged.
'\ -

Mamper Se Srsiary,
P Stale Pollution Cortro! Boas
Zhimils
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Contents of para 7 relate to establishment of Special
Purpose Vehicle (SPV) namely Baddi Infrastructure for
operation of CETP Baddi and order dated 20-8-2010 passed
by the Hon’ble High Court of HP in CWPIL 13/2006 which
are a matter of record. As regard to the issue of setting up of
CETP 1n two phases as perdétailéd project report the same
pertain to the Baddi Infrastructure which needs to be arrayed
as necessary party/respondent in this matter. The issue of
funding of CETP also does not pertamn to the replying

respondent.

Contents of para 8 relate to Environment Clearance dated 8-
1-2013 granted to the CETP Baddi by the Ministry of
Environment, Forests and Climate Change, Government of
India which 1s a matter of record. It 1s submitted that the
petitioner 1s wrongly interpreting the conditions of
Environment Clearance that only members industries having
load of more than 200 KLD are required to treat effluent at

their existing onsite effluent treatment plant before sending

to CETP for further treatment. As already submitted in paras

supra, Hon’ble Supreme Court of India vide judgment dated

22-2-2017 in WP No. 375/2012 had made it mandatory for

“all member industries connected to CETP to revive and

operate their ETPs upto primary treatment level, before

sending the effluent to CETP. Further inlet parameters need

Wemoer Secretary,
=P Btate Pollution Contre! Boar-

TR
L T
Vo Ei' -:‘l'.,‘_':
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to be complied with by member industries as per notification
26-12-2019 (at Annexure P-13). 1t is turther submitted that
the Hon’ble NGT vide order dated 23-6-2021 (Annexure
R-2/7) in OA No. 801/2021 directed the HPSPCB that
“..We also find that merely keeping an eye on units
discharging more than 200 KLD is not enough. Violation by
those discharging less than 200 KLD is Inot less serious
violation nor less harmjul for the environment and public
health.....”. Therefore, in view of the above position it is not
possible to exempt the units having discharge less than 200

KLD from applicability of notification dated 26-12-2019.

In reply to para -9 1t 1s submitted that neither the State Board
nor the State Government ever 1ssued any direction or letter
of exemption to any member industry from the requirement
of primary treatment but rather issued. public notices in daily

news papers dated 7-4-2017 and 11-4-2017 informing all the

.

Tuent

member ndustries of CETP to make their primary e

treatment plants fully operational within three motths.
Moreover the terms and conditions of tripartite agreement
referred to by the petitioner (at Anexure-P-8) also do not m

specific terms say so and the State Board 1s not a party to it.

“iaivoer Secretary,
w0 State Pollution Control Daarn

waunia
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Contents of para 10 relate to suo-moto cognizance taken by
the Hon’ble High Court of HP on the issue of connectivity
of member industries with the CETP in CWPIL No. 11/2016

which are a matter of record.

11-12.Contents of pars 11-12 are denied as stated. The petitioner is

13-14

giving an Incorrect presentation of conditions of
Environment Clearance and minutes of meeting dated 3-4-
2017. As the CETP was consistently found violating the
outlet discharge norms, notified by MoEF & CC wvide
notification dated 1-1-2016 for Fixed Dissolved Solids
standards in the absence of advance freatment system, 1t 1s a
must for individual units to treat their effluent at their own
ETPs before sending the same to the CETP. Moreover, as
already submitted in para supra as per directions of the
Hon’ble Supreme Court of India dated 22-2-2017 passed in
WP No. 375/2012, directions of the Hon’ble NGT dated 23-
6-2021 passed in OA No. 801/2018 and in compliance to

MoEF &CC, Government of India’s notification prescribing
inlet quality standards, all member industries are required to
adhere to the prescribed mlet quality standards as notified in
notification dated 26-12-2019.

Contents of para 13-14 relate to design and conditions of

CETP to treat category I to category IV type of effluents



13.

10

which are a matter of record. On the issue of establishment

of .SGCOHC] phase of project by the CETP Baddi, the State
Board had 1ssued noticeé on 31-8 -2019, 28-12-2020 and 19-
4-2021 (copies annexed as Annexure R-2/8). The petitioner
has wrongly mentioned that order dated 27-10-2010

(Annexure P-3) was 1ssued by the respondent No. 1 ie.

Department of Environment S&T. In fact it was issued by

the Department of Industries and not by the respondent
No.1.

Contents of para 15 relate to mlet quality norms notified by
the Government of HP on the recommendation of
respondent Board which are matter of record. The petitioner
has made wrong claims. It 1s denied that there was no
violation of the norms notified and it 1s also denied that
neither the CETP nor member industries can be said to be

polluting or discharging effluent in wviolation of norms.

Presently the CETP has not provided advance treatment

system to treat the Fixed Dissolved Solids (FDS) which can
help it to achieve its outlet parameters as per MoEF&CC
notification dated 01.01.2016. All the member industries as
per directions of the Hon’ble Supreme Court of India and
Hon’ble NGT are required to comply with inlet parameters
before sending their effluent to CETP. Further, 1t 1s
submitted that the CETP was found consistently non-

Tt s
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compliant to the prescribed norms, as per sampling results
details of CETP outlet discharge given at Annexure R-2/9,
therefore Environmental Compensation of Rs. One crore
eighty seven lakhs ninety thousand was levied on the CETP
by the State Board on 15-10-2019 and 18-10-2019 (Copies
annexed as Annexure R-2/10). A Crimmal Complaint No.
148/2 of 2019 was aisb filed against the operators of the
CETP before the I.d. Judicial Magistrate First Class,
Nalagai'h Distt Solan HP. |

Contents of para 16 relate to order dated 27-9-2019 passed
by the Hon’ble NGT in OA No. 801/2018 (Annexure P-11)
and the report filed by the joint committee dated 16-11-2019
(Annexure P-12) which are a matter of record. However, it
is submitted that vide report dated 16-11-2019 (Annexure
P-12) the joint committee rebommended that the State
Board needs to review the notification dated 17-3-2018 and
include other parameters like TDS, BOD, Chloride and
Sulphide. Accordingly on the fecommendations of the State
Board, the notification dated 26-12-2019 was 1ssued by
Government of HP. With régard to the issue of providing
advance treatment system by the CETP, the State Board has
1ssued notices to the CETP Baddi on 31-8-2019, 28-12-2020
and 19-4-2021 (Annexure R-2/8). In addition continuous

follow up was also done and the State Board also took up

Namoer Sacratary, ..
WP Sisle Pollution Condro! Boarg

Thania
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this matter with State Government 1n meetings under the
Chairmanship of Chief Secretary Government of HP held on
26-2-2021 and 4-8-2021 (Annexure P-18) wherein it was
directed that unti_l CETP upgrades it existing treatment
system and consistently complies with the norms for outlet
discharge norms, the industries with hydraulic loading of
less than 200 KLD cannot be exempted for the inlet
parameters. As the CETP was constantly violating the norms
with regard to FDS parameter, therefore it was decided that
the issue will be considered once the CETP ensures
consistence compliance in terms of providing adequate
treatment as the compliance by th_e- CETP carrenﬂ_y 1s on the

basis of mass balancing which is only a short terms measure

undertaken by the CETP. it is further submitted that with
regard to the textile units discharging more than 200 KLLD
effluent 1.e. M/s Vardhman Textile and M/s Winsome

Textile, 1t 1s submitted that M/s Vardhman Textile has only
recently installed their Reverse Osmosis system and is
presently not sending its category-IV effluent to the CETP.
Although, M/s Winsome Textile ‘has also installed the
Reverse Osmosis systems pursuant to the directions of the
Hon’ble NGT in OA No. 801/2018 for control of FDS and
directions of the State Board and the State Government,

¥ however it 1s still under trial.
(

Membai SeCrest,
Ce Giate Polluton Sontral U7

- :;ﬁﬂ‘*g: -
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Contents of para 17 relate to submission of detail project
report (DPR) to the Director Industries regarding installation
of 3 MLD Refractory management and TDS Reduction in

CETP which are matter record. In this regard as per

information received from the Department of Indusiries
approval for setting up of Refractory management and TDS
Reduction mn CETP. has been accorded by the Ministry of
Commerce 'and Industry, Government of India in 14"
meeting of empowered committee of Trade Infrastructure
and Import Scheme (TIES) on 2™August 2021. Copy of

minutes of meeting are annexed as Annexure R-2/11.

Contents of para 18 relate to notification dated 26-12-2019
issued by the Departmeﬂ;_-t' ~of Environment S&T,
Government of HP which are a matter of record. However it
1s denied that such noftification was 1ssued without any
statutory authority, jurisdiction and powers. The said
notification was issued by the Respondent No.1, pursuant to
judgment of the Hon’ble Supreme Court and orders passed

by the Hon’ble NGT on the recommendation of the

respondent Board.

In reply to para 19-21 it is submitted that the matter
regarding exemption from State Government notification

dated 26-12-2019 for units having less than 200 KLD load,

o _ﬁ — ie “- . oL
WG TR :‘J
- i
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was taken up with the -Sfa:t_e Government. However, as the
CETP was constantly vi(ﬂaﬁng the norms with respect to
FDS parameter, therefore it was decided that the issue will
be considered once the CETP ensures the compliance. Copy
of communication received from the State Government is
already annexed at Annexure P-16 of the CWP and copies
of minutes of meetings held under Chairmanship of Chief
Secretary Government of HP are annexed at Annexure P-18

Colly.

22.  Contents of para 22 are denied as stated. The grounds taken
up stand controverted and the petitioner association has no
cause of action and is not entitled to any rehef and the

petition deserves to be dismissed.

22(A) Contents of para 22(A) are denied as stated. It is submitted
that under section-18(b) of 'Water Act_ 1974, the State
Government 1S empowered. {0 1ssue direcﬁons or such
notification. State Government 1s also empowered to frame
Rules under section 64 of the Water Act, 1974 to carry out
the purposes of the Act.

22(B-D) Contents of para 22(B-D), to the extent of the State Board’s
functions under section 17 of the Water Act 1974, are a
matter of record. However under Rule-3(2), (3) and (3A) of

Environment Protection Rules 1986, the State Board can

ﬁ



22(F)

Co B

also specify more stringent standards, than the standards
provided in Schedule I-IV of the Environment Protection
Rules, 1986. It is denied thé,t respondent No. 1 has issued
the notification dated 26-12-2019 without any jurisdiction
under the Water Act 1974. As already submitted in paras
supra it 1s also denied that the State Board has not been
constituted under section 4 of thé Water Act 1974,

Contents of para 22(E). are denied as stated. As already
submitted in paras supra the Board has been duly constituted
by the State Government vide notification dated 19-10-
2020. However it is further submitted that constitution of the
State Board and appointment of its members 1s the

prerogative of the State Government which is empowered to

do so under section 4 of the Water Act 1974.

22(F) In reply to para 22(F) it 1s submitted that as per judgment

X

dated 22-9-2017 passed by Hon’ble Supreme Court of India
(Annexure P-19) the guidelines have been framed by the
State of HP regarding appointment of Chairman of the State
Board. According to these guidelines the Secretary

™.

(Environment) to the Government of HP will be ex-officio

Chairman of the State Board till a person is selected for

nomination/appointment as Chairman of the State Board or

Member Secratary,
WP Stxle Follution Control Bose

Shimila
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the post falls vacant due to any other reason. Copy of

guidelines dated 23-01-2019 annexed as Annexure R-2/12.

Contents of para 22(G) are denied. It is submitted that
connectivity 1ssue of sewerage line with CETP needs action
from the Jal Shakti Department and Municipal Council
Baddi, although the State Board is regularly taking up this
issue with these concerned departments. However, as
already submitted in paras supra, as per directions of the

Hon’ble Supreme Court of India, all industries are required

 to comply with inlet parameters before disposing its effluent

to the CETP.

In reply to para 22(H) 1t 1s submitted that as the CETP 1s not
meeting the norms with regard to FDS and the Hon’ble
NGT has taken cognizance of the 1ssue and as per directions
of Hon’ble Supreme Court of India, petitioner industries are
required to comply with irﬂet parameters before discharging

its effluent to the CETP for treatment of other parameters.

Contents of para 22(I) are wrong and denied as stated. Not
only the CETP is to be compliant, but the member industries
are also required to be compliant to the prescribed
environmental norms. Contents of the para .relating to
implementation of phase-1I project of CETP Baddi calls for
reply of M/s Baddi Infrastructure. As already submitted in



22(7)
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paras supra the State Board has issued notices to the CETP
Baddi for providing advance treatment, as it was
consistently non-complymg to the FDS parameter- Further,
as per mformation from Industries Department the proposal
tfor providing advance treatment facility for improvement in
the functioning of the CETP Baddi was submitted to
Department of Commerce, Govt. of India for funding the

project under Trade Infrastructure for Govt. of India Expert

- Scheme, wherein the proposal has been approved.

Contents of para 22(J) stand controverted in view of the

submissions made in paras supra. It is not the SPCB but the
CETP owﬁer/management (a special purpose vehicle created
by the Department of Industries) which is responsible for
making upgradations to effecfively tfreat the effluent for
which notices were duly issued by the State Board as a
regulator. Further, as per directions of'Hon’ble Supreme

Court of India, all industries are required to comply with

inlet parameters before disposing its effluent to the CETP. It
is submitted that notification dated 26.12.2019 was issued

by the Govt. in compliance to MoEF& CC’s notification
dated 01-01-2016. It is also denied that the CETP is to act
merely as post office, as the inlet quality standards notified

tor industries discharging to CETP are higher compared to

NMember Secretary,
=5 Slate Pollution Control Bosr

'..":'r;i.-m!a
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the outlet discharge norms prescribed for the CETP and'by‘

way of treatment, the standards are required to be achieved

by the CETP. The comparison of some of these parameters

are as below:-

Parameter| Inlet quality norms | Outlet discharge
' prescribed for | norms preScribed for

CETP on 26-12- |CETP by MoEF &CC
2019 to be followed | on 01-01-2016.
by member
industries.

BOD 350 30

COD 1000 250

Lead 1 0.1

TSS 250 100

Oil & Grea 15 10

Sulphide |5 2

The CETP has achieved compliance to outlet norms only

recently in May 2021 after constant follow up by the State

Board.

22(K) Inreply to para 22(K) as already submitted, State Board has

1ssued notices to the CETP for installation of advance

treatment system from time to time as i1t was non-complying

A T LECTT Ay
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to the norms in respect of MoEF &CC notification dated 1-
1-2016. With regard to the matter of member mndustries
discharging less than 200 KLD, the matter was taken up
with State Government. The -Stéte Government has
conveyed vide communication dated 9-11-2020 (Annexure
P-16) that as the CETP was constantly violating the norms
with regard to FDS parameter therefore once CETP Baddi
upgrades and provides adequate treatment the issue can be
considered. The matter was also discussed in the meeting
under chairmanship of Chief Secretary Government ot HP
on 26-2-2021 and 4-8-2021 (Annexure P-18). However as
the CETP was constantly violating the norms with regard to
FDS parameter, therefore it was decided that the issue will

be considered once the CETP ensures compliance to effluent

[1OTTIS.

Contents of paras 23-25 are denied as stated. It submitted
that impugned order passed by the respondent Board is

appealable before the Hon’ble National Green Tribunal
under section 16 of NGT Act 2010.

Prayer:-

1

tamber Secrelary,

In view of the detail_ed submissions made heremabove and
facts and circumstances of the case, it 1s therefore prayed

that the aforesaid petition may kindly be dismissed qua the

HP State Pollution Control Boar

shimia



20
replying respondent. Any other order which this Hon’ble
Court deems fit, may kindly be passed in the interest of

justice.
Resc?%ndent No 2&3
Mambd BLATY, T
LR State Pollution L«{}ﬁ!rtﬁ! Foard
Date: <wiria

Place: - Shimla
Through Counsel
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IN THE HON’BLE HIGH COURT OF

HIMACHAL PRADESH AT SHIMLA
CWP No. 4961/2021

IN THE MATTER OF:-

Baddi Barotiwala Nalagarh Industries Association
(BBNIA)
............... Petitioner

Versus

State of HP &ors.

........... Respondents

| AFFIDAVIT
I, Apoorv Devgan, son of late Sh. Bharat
Bhushan, aged 33 vyears, presently working as

Member Secretary, H.P. State Pollution Control
Board, Him Parivesh, Phase-III, BCS, New Shimla,

Himachal Pradesh, do hereby solemnly declare and
affirm on oath as under: -
That the accompanying réply has been drafted at
my instance and under my instructions.
That the contents of preliminary éubmissions para

1-2 and reply paras 1-25 are true and correct to the

best of my knowledge, derived from official

record, no part of 1t is false and nothing material

has been concealed therefrom.

M Stale Pollution Control Boar

Snhimia
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. I further affirm that the contents this affidavit of
mine are true and cotrect to my knowledge and
belief, no part of it is false and nothing material

has been concealed therefrom.

Verified at Shimla on ___day of October, 2021,

DEPONENT
Member Sacrotary, e
P Stale Pollution Coniral Board

Shimila
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- S O 4(E) —In exerelse ef the pewers eenferred by seeﬂens 6 and 25 of the Enwrenment (Preteetmn)
- Aet 1986 (29-0f ‘1986, the- Central Gevernment hereby makes the fellewmg mles further te emend the
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(2) They shall eeme mto feree en 1he date ef thelr pubheatlen m the .ffl(‘:la] Gazptte
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(a) the senal number 41 and the entrles relatmg therete shall be emltted
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S Ne

Industry

Parameter

Standards

(4)

o -f’-"5'5+:

Treatment
Plants(CETP)

Cemmon Efﬂuent

A Inlet Quallty
Standarﬂs

j:-:,' Fer eaeh Cemmen Efﬂuent Treatment Plant (CEE ) the State Beard wﬂl
| ptescribe Inlet Quahty Standards for-General Parameters, Ammonical- - | S
| Nitrogen and Heavy:metals as per design of the Cemmon Efﬂuent Treatment 1'.'..:.:: B

B Treated
Efﬂuent Qualtty

Standards L

o ij.'PIant (GETP) and local iosds & conditions;:

o (m mllhgramfhtre except for pH and Temp er atl.u-e) :1 .

Max pemn ssrble values:

~Into miand

surfaee water

011 Iancl fer
Hngatlen

Into sea

S ff'General Parameters

o ET

e,

L '."-Blologlcal nygen Can 3000 L
. - <. | Derand, BODy; 27 C R T e

T

el . Chen‘ucal Oxygen

250 ¥ S EE

i i:_TGtal Sus;;en de d SOII dS
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. THE . GAZETI‘E OF INDIA: EXTRAORDINARY o

n

" [PART II--SEC. 3(ii)]

Speclﬁc Jaarameters -

i;.-".. ~F-

nl .'ll '. .
Lo };,1-

Temperature "C

“Shall not

exceed more

o t_han.-j_‘?céab'ové
| ambient water .
-temperature

| Shallnot -
. | exceed more
{ than-5°C above

1 ambient waler
temperaturc 3

| Shallnot ~
exceed more

‘than 5°C above |
-ambient water
_temperature

. | Oil&Grease

10

10

10

__Ammomc:al —Nltrogen |

750

[ "Total Kjeldahl

| Nitrogen: (TKN)

- S5

Cns® |

50

"Nltrate- Nltrogen e

NS

. Phosphates as P

Nk

T Chlondes

1000 -

- -. -.S'ul pt_;ates, E;S_-SQ-}

ST

([ Fiourde

_ ['Sulphides, as S .

| Phenolic c0mP0UﬂdS. "
| (as CsH;0H): |

=[]

__Total Reg. Chlonne |

-| Trivalent Chromlum A
ff'.Manganese o

-:_II'DII

-=Copper. —

o Lead |

V-1 I O NRRIRY RS EF A

o 'melwa-w

- Arsemc

02

0.2

o _.._Cyamde, as CN

02

0.2

_Vanedmm

02

02

_,0:.1---_ T

0. 1

L chava]ent Chromlum

- 01

-' "_Selemum

005

005

Cadlmum —

0.05

| '_Mércu;y "j

-0“01 |

CONS*

001

[ Bio-assay test

’ As per mdustry-

SpBlelC N

standards. . | spec

“Asper
{ industry-

specific

As per-

| industry-

specific

| standards |

*NS-NDt spemfied
B Nﬂtes |

| 'Dlscharge of freated efﬂucnt mtn sea shall be: through proper marine outfall. The exlstmg shore
B M U dlsf:harges shall ‘be converted -to marine outfalls. Irt cases whete the marine outfall provides a |
B S mninimum 1n1t1al dilution Df 150 times at the pmnt of dlScharge and a minimum.dilution of 1500
| b4 times at @ pomt 100 m away from dlscharge pomt then the State Board may relax the Che:mlcal -

BT _'Oxygeu Demand (COD) limit: S -




Lo L

o - . N L

. effluent shall be 500 milligiam/litre.

- . Solids: (FDS) in treated eﬂluenl: shall be aeeordmgly modrfred by the State Board,"

1 -_'_ 1rr1gatron the: rmxmg ratio Wlth sewage shall be preserrbed by State Board

J— :

¥ r OVIdEd thrat the" maximum permrssib]e value fer Chenueal angen Demand (COD) in: treated e

o f20 "&Maxlmum permrss;lble Fixed Drssolved Sohds (FDS) eontributron by constituent umts of 3 S
-}, Common Effluent Treatment Plant (CETP) sha]l be 1000 mrllrgram/htre In-cases where Fixed |- - -

] ?"_Dlsso]ved Solids (FDS) ‘concentration in taw. water used by the_constituent: units is already hrgh ST
1 (i€ itis more than 1100 mﬂhgramflltre) then the maximut permrssrble value for Fixed Dlssolved e

3. 1n cage of drseharge of treated efﬂuent on: land for jrtigation, the. 1mpaet on: sell and grourtdwater o
] .._";._quahty shall bé monitored twice a year (pre-.and post-monsoon) by- Comimon Efﬂuent Treatment | .~
‘| - Plants (CETP) management For combined discharge of treated effluent and sewage on land for [~

4 Speelﬁc parameters fer some 1mportant seetors se]eeted from seetor-speufle standards
‘Sector - LT AT Speexfie Parameters | .

Py’

Textrle S ':Blo—assay test Total Chrormum, Sulphide Phenol Ic compounds

-Fluorides Sulphldes Phosphates Sulphates

F Eleetrop lating Industr1es ol & ‘Grease, Ammoma-Nltrogen Nrekel Hexavalent Chromlum
T Total- Chromrum Copper, Zirc, Eead, Iron Cadrmum Cyamde .

Tannerles : S Sulphrdes Totj Chremrum, Qil & Grease Chlerrdes

.; Dye&Dye Intennedlate_:l_ :__'-011 & Grease Phenohe eompounds Cadmmm, Copper Manganese,
. | Lead, Meleury, Nickel; Zinc, Hexavalent Chromlum, Total Chrormum |
~ | Bio-assay test Chlorrdes, Sulphates

' 'manufaeturijag-_ind_ustry-.'- ‘Fotal Chromlum, Lead, Cyamde ch Mereury, Copper N1eke1
o ) | Phenolic eomgounds Sulphrdes

Organic cheémicals | Oil & Grease, Bio-assay test, Nrtrates Arserae, Hexava]ent Chronnum, R

L Phosphates P
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IN THE SUPREME COURE‘OF INDIA

CIVIL ORIGIHAL JﬂRISDICTION

.+ Paryavaran Suraksha Samiti and another. . .Petitioners

. Union of India and others . . .Respondents

| The petitioners have approached this Court, seeking
t fﬁfii;iﬁifﬁéﬁ;&ﬁﬁré;;ffﬁé£déﬁﬁ§; fo£?afdireétiﬁhffd their95pondént3;
"7ff(ﬁﬁ;§£hiﬁcludeé.ﬁhé Uﬁ;on.Gﬁvéfnmént .ail the StatérGo#éfnmeﬁts and
. the Unlon Terr:.torz.es) to ensure, that na 2 1ndustry ﬁh_:.{::_h- relqu.i-re.s -
i7ﬂ;4§§ﬁseﬁ£'£¢ ﬁge;été  igém;tﬁgiggpééxﬁéafPdl;ﬁtigg;cagtral;Boarq, is
. permitted to function, unless it has a functional effluent
© reatment plant, which is capeble to mest the prescribid noms for

 7ifé;fi;;f;;éfhé;égi;;?ééfiéa;a;Eéﬁdgihéfspéﬁé{éﬁv&;ﬂﬁéﬁfs £iﬁ¢l#din

o the UnwnTerrimnes)have f;_led | counter : aff:l.davl ts, .;_xg;es sing
g counsel -:' represen t:mg the -: respondents, '__s-'a--l 's'é. made - some . 'sugge‘-s-t;léns ;

“"fgéégﬁﬁ cauld be hlghly beneflclal 1n carryLng fdrward the process

"Raam‘ 'remmr:l.ng pallutants, from : the d:i.’_j.s-c-ha:gedf _E:E:E_lue'.nt.., in a
' - systematlc and ca—ordlnated manner
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the rlval par t:.ee that the 1n1t:.at:.on ef the Precess has to be at’l_i'.-__""'

| the :|.nd1v:|. dual level o:E the :Lndustry 1tself It wae eugges ted that'

'. 'each . 1ndus.:t=ry..-_:ﬁh:u_eh requ:.res “eensent to operate” frem the?-':; :

"_'-concerned Pollutzl.en Control Beard sheuld be

.}funCtl°na1 prlmary effluent treatment plant We are 1nfermed thate;qT7h~

Tﬁffjted te set up a@;;,;;;

-enly .when._ such an effluent treatment plant has been eet up, the"i-f__

concerned Pellutlon Contrel Bearduéﬁ:é-ﬁtg.. g -“h.e ;bjeetlen | te the:"__"' ¥
indﬁst??? aﬁd eccordlﬁgly “coﬁéent 'tlo 'c;f;erate» e{ ag e .allow. thef}‘ it
. .inc_ius-ticy.ﬁ t,e becemefunctlonal It. :Ls ther-efﬁreﬁaplaarent. | that all
JfUﬁHiHQ‘ J.ndustr:l.al unltsr whleh: r.'equ:t.re. .“ceneent to prer-'ate” f:;:om'_.:__-.

.. ﬂ"‘% éQnGerREd Pellutlen Centrel Beard” have a tnnetlenal Prlmary

S effluent treatment Plant 3'1?"'?P_l-ace;.__.z_;_-'-"-5:-'-”f S

4. The : -*-quest-iion-_ h that arlses for our C!BnSlderatlon - 15, o o

'Whether I the same is inaintained :|.n Qeed erder ‘after the :.ndustrY';-'j;'.-r‘
J.tself hae beceme funct:.o.nal.. ‘I‘he 1nduatrf. requ:.r:l.ng -“eensen.t.. te
'epe:ta'te" '. -can | be-. PEﬁlttE;i to ru.n,.. only :Lf :|.ts Pr:l.maJ.:y.. effluentf-,"_f-'_.f.-..-'_';'.="'-'”

treatment plant i8S funct:.onal | We therefere eene:.der 1t...just and
) 3PPI°Priatek'it5f dire@t :thé-ﬁeoaeeinedxiStatéu aellﬁtloﬁ”'éaﬁteoiﬁi;fff
Boards,‘ to. .J.ssue netlees. te -all 1.nduetlr1alltzhnn-1ts:, ﬁhlch: requ:l.re I
R “Cﬁ_nsent to "-‘Qperateﬁf by. way ef a cemmon .advrelrt:ll.setlnent re.cj.u:.r.:.ng._‘-'.’,' |

'_ther_n'..__to_.. make the:.r prlmary effluent treatment Plants fully:___f.“_{_ o

_notlce perlod of three months;ﬁwtﬁellceneetnedq Statel”fellntieﬁ;gf};ﬁd
-Centrel Beatd(s) anelnandated te.catty outnlnspeetienei“tehnetefyeieielf
:whether ﬂo£f'nat}_feaeh' lndnstrlalﬂ nn1tﬁ réqﬁegeﬁénﬁ“ceﬁsénél tbf;?:jf
'f_eperate”:.has a functienal Ptlnatg.effluent treatment-élantxlﬁéﬁéﬁiigﬁff

.'of the 1ndustr:l.al unite, wh:.ch have net been able te make the:l.r-,-_

- - '._opera_.tiena_l'_; wi.thin,-- three-' '- ruenthe__- from .r_ted_a‘y; .-.-‘ on the exp:.ry -;_-e.f- -:the_f S :



"-pr:l.mary effluent treatment plant fully operatlonal w:LthJ,.n the

Hﬁ 3

"'._:J"f__’nt.;ﬂ:,..:t.r..‘,e .periﬁd | shall. bé; réstra:.ned from .aﬁy. further .:|.ndustr;1.al '.
act:.v1ty Thx-.a; .d:.-réc.:t:.on. ma.y he. implemented by -re.ql.lura.ng the
'I:*ﬂfﬁoﬁcéined:éiédﬁrlcity éupplj and dlﬁtrlbutlon agency,.to dlsconnect_
1 ;## . elééﬁriﬁlﬁfﬁlcoﬂnectlan of the. defaultlng indust:y ..;Hﬁé
PR thereforeherebyfurther dlrect, that ;|_n case the -_ concerned State
. Boilugion [Control Boabds fhake a recomsndation. to. 'the concezhed’
'E';__;'..elec.tr:l..c.al.-Sl:-lpply.. anci d:.str:.butzdn aéency/ ;:ompaﬁy; i‘;d .diéc'onnecﬁt
'} :f§eié§££iciﬁy supplj ﬁo.an‘iﬁdﬁstry; for the reason that its prlmary.
effluent | treétment. 'blan:t. is”m‘-‘- -.f‘.‘.nctmnal 2 i_‘-'* _.'-'s'h.al-l-.;h"n"'.“r such.
_.  fjfé#ﬁﬁ@g%ﬁétiég;;aﬁé;#?é;l{di§¢9;ne§t;the_éleéﬁriéityTsﬁﬁplf td;éﬁch
5. Such an industrial concern, which has been disabled from
carrylngon:.ts : 1ndustrlal act:l.vlt:l.es as has been indiéated in the
forego:l.ng éafagraéh | s gianted l:.-.berty to 'make its primary
lﬁliif;;ffluent tieéﬁment Plénﬁ functlonal to"the“requlrEd éﬂPaﬁltYr:and
) thereupon,seekafresh “consé.nt. to opérate” f;&om .the -concernedl
Pollut:.r.m Control ..Bc,;a.rtl:l ”: Gnly éf‘ter the réce-lPt °f such fresh
“c:onsentta eperatt?." the 1ndustr1al actz.v::.t:l.es of the d:l.sabled |

| indusiey, cam be pemmitted to be reswméd. In carrying out the

© Pollution Control Boards to carry out inspections, by pricritizing

. mPectmnf-’* £ severely and critically polluted industries, so that

. 5 3 L@erty is herebs( ..granted ta pr;vate :.ﬁd:.vidual(s) ‘and .
arga ﬁ:..ﬁ.a‘-i::l.én-é;-_ 't;, . -addreéé com:pla:.nts. to the conce.rned Pollut:.an

';G;CQntrol Board 1f any 1ndust:y 13 in default On the rece1pt of any



 such ccmpla'int the concerned Pcllut:.cn Ccntrel Bcard shallbe

."'* -eb‘l'iged to ver:l.fy i.=thie'.-:f- eame .and’ :._.;'-_'--t'ek'e_ suchactionagalnstthe T

'_default:.ng :.ndustry,"; as may be Permlss:,ble :|.n law | Suchactlon

wculd be 1n add:.t:.en tc the dlsccntlnuat:.cn cf 1ndustr1al act:.v:.tyfif'.l. : '_ R

r'-fﬂ.rthwithh ‘in the manner dlrected here:l.nabeve (but cnly aft.er-.?_;

'.-verificaticn);

7. Hav:.ng effectuated the dJ.rect:Lcns reccrded 1n the L

-forefgci'ng paragrephs, _the next stEP Weuld be,_ tc set uP ccmcn

.effluent treatment plants We;areeenformedcgthattﬁoratheaafbresamd;557”*”

'*purpcse, the flﬂ&ﬂﬂlal contrlbutlcn cf the Central Government 13 tegﬂ?=*c

i ' . o '.'-“

the extent of 50 per cent that cf the concerned State Gevermnent. o .

(including ‘the Concerned Union Terrz.torY) Cis 25 Percent . The

balance 25 per cent, is to be arranged by way of loans from banks. .

The above loans, are to ‘be i;re;&ei-& by | -'t’he :Lndustr:.al ,;?;'--'ai:eesf?-j 3 {-_.a;'.iai"/.ér' B

:.ndustrz.al Clusters We ere else 1nfcrmed that the sett:i.ng up cf'_ S |

- a ccnuﬁcn- '_ef-flnent------- treatmen-t_ plent would crd:l.?_na'r;el.y,.-;* ta-kez.'."

-;apprcx:.mately twc years (:Ln cases where the process has yet tc be__"__-"' -

‘ ccmmenced}e‘ The reascn for . the abcve prclcnged perlcd fcr settlnghi:hfﬁ'

up "-'.“r'ccmon effluent treatment plants" . acccrd:mg tc learned]_”,;_ '-'

counsel, :Ls nct only flnenc:l.al but alsc, the requ:.rement ef land--_. S

L=

'acquisitlcn,,fcrxthefsamee,

5. 1n view of the fact, that the finansial position has been

taken care of, as has "been}"’..-ei:pre-s eed.-..'.a‘-li:_cveﬂ.--.-_-"._--i_ﬁe-,}'}S;are'_ﬁ-,f'dff_f-::.4'-.the '-':'view .

B thet_,-;the*gee_i;:t.:i;ng.:__,ep:_-;.,ef cemmen effluent treatment plants” eheuld_;_;._'l”--

. we hope and- expee.t a that they wculdbe cempleted ‘Wlth:l.n | the - t:Lme : :



. .:_':'_:_511nee already postulated Wlth reference to ccmc,n effluent

- treatment plants ﬂh:l.'ch__;;-a-r_-'._e,_;..yet-_-j:_t'.c.i__’be_;--'set '. _u_p " _w'e-_' c_cns_idei: it j_uat

| énd aPPrepr:.ate | _ .""dir'ec't'-'-f‘ . the ‘caﬁeernééi -éﬁﬁté --Gcﬁermnente

-'.\(11101ud1ng, the cencerned Un:.cn TEI‘IltOIlES) tc cemplete the ‘same

'-":-_':f:‘f_."l;_._!'-.w:l.th.:.n ‘a perlcd ef three year S, frem tcday '-We-’ "'ar'e | _a-l-_se_ of the

T v:.ew thatwhlle rar.:qu-irmg | j1-ean'd .--__~fc_ r the comen' 'éf f-li.lein-t; 't-rea_tment'

'--.'_'-{:‘_____Plants the ccncerned State Gevernments (J.ncludlng, the concerned

'fj}‘Um.cn Terr:.tcr:.es) m.ll acqu:l.re such addatlenal land as may "be'_-

- required for setting up '--i;‘-‘..-z'e:r_.@*f liquid dischatge plants”, i and when

"5ff9;lffaffﬁ?bnring“tﬁekccuESeﬁetheefing}gﬁé"ﬁérﬁVinfermed'by learned

S .'._-:"-'_.ccuneel that the runn:l.ng ef ccmmcn effluent treatment plante

L 'riwhlch are An Placer; 1-5' '---a'l'sc : a-.—._.-matte'r__ | 'Qf __Seridus-ﬁfﬂm?cern_? '_'-In ‘this’

{?fﬁbehalf 1t waa submltted that ecme cff.thef’ccmmcn.:effluent.

wh:L 1 st ;:-'s'_'e’me' ---:._c’i':'_lie,r;s*; -,',ar:e-_."-.-die,—_:fuﬁcti-cnal'- -.bec_auae' of t-he'- .- requ':i.rement

--r;;ef repazre,-whlch have nct been carrled cut, agaln becauae of lack

| 5ggcf flnanclal resources.n,ﬂ.=a-~~i

B 1 I leen the reepcns:.b:l.l :l.ty vested: in Municipalities under

-.'Artlcle 243w cf t,he Ccnat:l.tut:l.on; as alsom item € of 'the 12%

J-._Schedule, _ wherel-nr -_the_.'.,afe'r.e's_-a-l'd--"Obii.gatioh‘r Po"mtEdlY extends tc I

}“pnbllc health, aanltatlcn censervancy and SOlld waste management”

| we are of the view, that the onus to operate the existing common.

s effluenttreament Plants ‘rests on municipalities (and/or local

© bodies) . ] Given the aforesaid f-espaﬁsfib-i lity, the concerned

 municipalities * (and/or local bodies), ~cannot be Permtted to shy

”*i.filéﬁaiyiﬁeémfdisﬁﬁétgieégthialeﬁé?eesfdetYea¢n~caseithexe:arewfurther-



N

flnanc1al constralnts,.the remedy 11ee 1n Artlelee 243X end 243Y efﬁ"”

o the_ o c:onis t-.'_ttuti'on S TE -'~.-fw:1-1-l b‘?' E OPent*D the he ' * cancerned R

'_.'mun:.e:.pal:.tn.ee (and/er 1ocal bcd.les) ¥ te evelve nerms te reeever;—f A

"funds"» ' ---fo'r.- th‘e PurPO Se. '--'of'.-.‘gener'a.ﬁi_ng-_-i.-:-finan‘ee's;ﬁr-:I_;t_e:a-__:i-j:i;_-zja:s;telilj and run, o U

a11 the “eemen effluent treetrnent plents" Wlthln the purv:l.ew of

; -the_: P'T-" QV_J_-'SJ-TQ_I,IS -.'reffer-red; [tQ '_',_hexe”_iinahﬁgﬁ* Heedless te mentlen that'{f_:'.__.

R Suc‘él'ii" no-rm_e'j 35.35'_" maY g be ev‘o-lved: g féfi*-".: -léénez’:ai:"_i'_hg-‘?s-i '- 'f.‘i-_h&nﬁt::-i*éiliff’_-'f='.5r'e.s-'ol1'rce s. R

" may :anlude all or any, of the comerc:l.al J.ndustr:Lal and demestlcﬁl-i

,_benefieier.i'e_e, ef the fac:n.l:l.ty ’I'he process ef evelv::.ng the abave:'_i-e L |

: norms, ehall be superv:l.sed bY the eencernecl State Gevernment (Um.en

'Terr:.tery) ;- threugh the Secretar:l.es, Urban Develepment end Lecal

- Bod:l.es reepeet:l.vely, - {depend:l.ng en the lecat:l.en ef the reepect:l.ve

""'cemmon effluent treatment plant) The norms for generatlng funde,

'fer sett:mg up and/er eperet:.ng the ‘cemmen effluent treatment:f-'_

"_"plant' ehall be f 1nal:|.zed on or befere 31 03 201'7 seastobe

J.mplemented W:Lth effect frem the next :EJ.nanc:l.al year. | _' In Ca-?-e,

.such .‘-nerm_-s*_f_. a—r_._e ne.t__" in 'p-lace'-' '_'_-b_ef-ere.-,-. 't’h'e" cemencementofthenext o

,ffinanci-a.l -.,.Y'ea-r the concerned State Gevernments (er the Unzl.on L

.'Terrltorles), shall cater to the flnanclal requirements f runnlngéﬁfitt'

‘the.. “'—"-"".mm effll:lerit treatment Plante” whleh _. re Presentlyf_f“_.;

dis- furﬂ:-tiétia-l- T from :.the_-:Lr . -,o,wn-_-.;.,fxina.nc-:l.ﬁa;l:.}fx ;re_s_;eﬁr'ceffs: cRie e i

'_-'

'11;.e_{' Just 1n the menner suggested herelnabeve, fer the pf“”

f.":f-".;.sé- R

of eett:.ng up of “cemmen effluent treatment plante” jr-the';_;:;-:e,em:;efﬁea'_}'Q{:'_"'-.‘ o

"State Gevernments (1nelud1ng, the ceneerned Unlen Terrlterres) W1ll:3;}ﬂff

.prie'rit:i_.-_z:e-':f-_'-.___j_such c:.t:l.es, tewns end v:.llages, wh:.c:h d:.echargei;'_-'-}_""_-'.'j'--""._--.'

_industrial pcllutants andsewar dlrectlylntorwers and water o

bodiesf-, |
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‘*ﬁliégggﬁ; ‘We are of the vnew, that in. the manner suggested above

. the _' malady of sewer treatznent should al'so be | _dealt - _‘_W.'I.th

\ L

ff75}esrmultaneously We therefore hereby dlrect that sewage;treatment

"~*ﬂgjf;91ants' shall also be set up and made functlonal Wlthln the tlme

:uﬂﬂffjfllnes and the format expressed herelnabove

'“<~;;;13:i,fi;;;ﬁa«ﬁa;:erxiaf:?:theé.-Vlew,;ﬁ;thatg!:merea;;directions~*=are,'

_-:‘-'?'}'.-"f1noonsequent1al unless a r1g1d 1mplementat1on mecham.sm 15 laid

”77£jf;d§:f We therefore hereby prov1de, that the dlrectlons pertalnlng

.°?to oontlnuatlon of 1ndustr1al actxvrty only when there 1s in place

a funct:.onal. E “pr:l.mary effluent treatment plants” | and the sett:.ng

f“gup of functlonai “common effluent treatment plants” w1th1n the tlme

 folinessggxpgesseq;sbove,-shall be ef the MEmber Secretarles of the

VL
R

| concerned Pollution Control Beards.  The Secretary of the

L Department ef Envlronment, ef the conc?erned State 'Governr_nent | (and |

7 '-'the conoerned Un:.on Terr:l.to:r:y) i shall be answerable 1n oase of |

fﬁfdefault The concerned. Secretarles to the Government 'shall. be

'*ﬂﬁfresponsrble of monltorlng the progress _;andf-iésuing .necessary -

' ‘directions to 'the concernsd Bql:;t.u,tmn ‘Control Board, as may ‘be

7 required, for the. implementation of the -above directi o_l_'i_s . They

R shall bealsorespons:.ble fﬁsi:r:-_, oollectirig. and. ma-.ineihing ‘records of

'-'3--'--"'.-"-data,._ln respeet of the dlreot:l.ons contalned “in th:Ls order | The |

,57[35}sa1d data shall be furnlshed to the Central Ground Water Anthorlty,

' ‘5jﬁh1oh shall evaluate the data andﬂshall-furnesh%theasame;to the

'."E 2

“"i}QBench of the Jurxsdlotlonal Natronal Green Trlbunal

| 1a. To swpervise complaints of non-implementation of the

~‘instant. d:l.rect:Lons _ the concerned Benches .of the National Green

:ﬁngrlbunal Wlll malntaln rnnniﬁgffaﬁdr[numberga;ggggéi"fileg}i_hy_



“.d1V1d1ng the jurlsdlctlonal area 1nto unlts The above mentlonedj fi §;

'”casegfileg;} 111 be llsted perlodlcally The cencerned Pollutlonffﬁ u;

Control . B.éér-d' 15 also .- -h-ereby dlrected to m:.tlatesuchcw:.l or

.criminalfaction, as may be perm1331b1e 1n law,ﬁagalnst all Gr any;;f;;ﬁi

:af the defaulters

15. . leerty granted 3 pr:l.vate 1nd1v1duals, | and ST

jurisdictional National Green Trlbun al, for appropriate orders, by = |

' pointing . out  déficiencies, -in  implementation -of the ‘above: .

jdirectiéns;'

- ;16a f”° 7'it:'hOﬂQVEIq¥need53ft§5fﬁé clarlfled that the 1nstant};iff 

 ‘directions and time lines, shall .Jf.i-‘?""_":t-} 1nanYWaY : dll“teany t:l.me o

~lines' and directions issued by Courts or Benches. oftheNatmnal E

fGreen Trlbunal hltherto before, wherELn the postulated tlme 11nesfff*“”

'would. explre before the ones expressed. through the dlrectlonsf;f;fﬁ_

--recorded.t : abpve-_ It is c:lar:l. f:l.ed that the t:l.me l:mes Fa expressed;:'f__';.?f-:'_'_-'_-f{_'ﬁ"_*;.‘:—:}

j'he:'.'-'-’E‘?.fj-1’*:"?!3'3';’;"_"?''e--:'"!"-f'?:"-':'[--"".1-7?9..~'l':.h"'*.‘-‘_-3_|¢.~‘5='1'?"'5':-1'#-t-"=~--.'-.‘~'_:'=-If-’l.i'3-}’--‘r..---.-:l;-_n--_.-s---;n;t--.al.i-'ét_'1::_1.-":;'.jl.'f.*sa*f-?i'r..-l_:n-:-:--::‘s:f'_.'';--_'-.-i:.*l;_l'_re-;::;sr‘-.=.'-’-rj.-._''a~-::¢=.=_.'-.'ru:i:f-:._f_-;-._kf-';"_'--.'I,;_’_

:Préfaleﬁtﬁtiﬁaﬁiiﬁéf#);'and also, where a longer perlod has beenfjﬁ7*ﬁ

,'Nprovided“fﬁfgﬁg Jff ?j.E f ﬂ;|f }j{?}fl;}f;;g,Q@i;f“ff“”““

17. . It would he in the :Lnterest of 1mplementat:|.on of the'_,-._.iw__“
| opdec cive! s""’“ght to ‘be achieved, o also Tequire esch concerned

‘State(and each, conceined Union ‘Territory) to makeProv:L sion for

f“online,?’reala;time;{:cdﬂtiﬁﬁﬁﬂSifﬁﬁﬁitﬁrih§3¥ﬁ?§£éﬁﬁ3 dasplaysﬁu-'

emission :léve'i.sf}. ?-._in' - the Puhhcdomaln on’ the por‘tal of the

'concerned State Pnllutlon Contral Board We are Lnformed that atf}ffff

,least three State Governments have already adapted f““

af ere Sald SO



o ) ) . . : . - . ' - : . H .-_ - - . . 3 ' 4 ° . . N I.. t .
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.*ﬁ;ﬂméaﬁﬁﬁgs? Such measures shall be put in place by all the concerned'

_ ;f%anW'DELHI‘“?LQi*“Eﬁ*%}fﬂf7f if¥l~&-ﬁr  ”_ _
FEBRUARY 22 201'7 el [SANJAY KISI—IAN KAUL]

0

ﬂ&fﬁState= GovernmentS( 1nclud1ng,; thefi¢§ﬂ¢¢r§edﬁJUnibniiTer:itgries)!
'°*}§w1th1n slx months fram thaY
e \The instant writ- Petltlon stands dzspased of, in the

l_*33ﬁaferesald termsrg;alafff ¥3f:f'f“ 5 :3::ﬁ

T [JAGnISH SINGH KHEHAR]

.:.,l- . . . L o .
--------------- " --JI .




LTy
- "‘.F!r"“

L%
-
£

ks

.I'-“

et




r

ool i bt e Lt




Lo " "‘T'-"‘I-l'-'F' . . ot R . R e, i A . . - R -} . . i ' . . N ! Lo .
S P s o . . K LT T ) o R . L ..,....q- ) _ ] . :._ . i . ] ) . .
o . . - . . . . . -.. . IR ._ . -_..' ) e _-- e e . . o s . . - . : - --I i - ) ) . . . . - . W . . T,

. i - o Co ) PR R . .. ::. . .. L. ] - .- LR e e . ) . ) . ] Y g . .
o - .. .. . .- - = . " . - . :-._- . - ] o et . - ) . . Do . . L
R , ; . : ) o L - L . 2L : .

e True typed and Translated cepy of Annexure ﬁ*ﬁ )
i H P STATE POLLUTION CON-::, _=:;ROL BOARD

< Awme? - HIM PARIVESH, PHASE-III NEW SHIMLA- 171009

. R i Phune No 0177 2673‘766 Fax-0177 2673018

(TO All Iudustnes /.rgamzatmns/Mumupal Lecal Bodles

""'"'”'7._.'-1:'-"-f’_'f_j'i'ereas Hon ble Supremq Ceurt of Ind1a V1de Judgment dated 22 02—_

L 201 7 passed n'Ww

Vrit Petition (C) No. 375 of 2012 dated 22- 02-2017 has

_':.;j;_.;-"_;__ﬁ.-.,j;-'--fr,passed orders regardmg the 6.31 abllshment Of Prunary Eﬂ]uem__,__.
._;-:}.-__"'_Treatment Plant Comm(m Efﬂuent Treatment Plant and Sewage e
- - .';j-f'_”ff“{_Treatment Plant Relevant eentents ef the sald _]Ud gment are reproduced' B

- 73",_'?"- = ._::-concemed State Pollutzonf;fif

| equzrmg consenr to epemte “can be T
permztted te rzm only _z;f-.-_j its przmmy eﬁ‘luent treaﬂnent plant s
functzonaZ We tkerefore conszder it ]ust and appmprzate to dzrecr ther SRl

.:amml Boards to zs.sue notzces to alZ

'_3 'mdusz‘rzal umts whzch re qiure consem‘ to opemte by way of a.
-j-f.-.;":_f;_fj"'_common advemsemem e ";_mrmg them to make their przmary effluent
Ry _'_-_?tremmem plam‘.s' ully apemn@nal wzthm three months ﬁom today On o

I

of the notice p _:rwd of three months the concemed State'

_'f.lJ--PoZlutmia ”'.'_-f-':--_'-antml Ioard(s: are. mandated 0 ccmy out mSpectzons o

o m dusma lf'- umts whzch h"

whether or not, 'é*_f'_'ch mdustnal unit reqmrmg “consent’ ro_f o
_;__Ctzonal_l’;rzmafy eﬁluem‘ Ireatment plcmt Such of the

_i.ve not: been able to make their. przmary:_;'_}':"

- '_:..':g-_'-fje‘ 'f-':'_uem treatment plantiz'l'_:;ul' opemtmnal wzthm rhe notice perzad Shall o
: .':?_’._ibe restmmed am any .;_fl__aﬂher mdustrml actzvzzy Thzs dzrectwn may. be
= j.-?f:-""zmplemenzed by requt?mg the concemed electnczty supply and ',
_'-__1'?;_-','-:dzszrzbzmmz agency, Zfo dz}sconnect the elecmcny connectzon of the

o _'-".' .. — --|:" .,..,
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